Minutes of the Meeting No.4/18 scheduled on 12.07.2017 (actually held on 28.07.201 7) under the
Chairmanship of Shri Ajay Kumar Srivastava, Jt. DGFT

XXXKXXX

The following Members of the Committee were present in the meeting:-

Shri Nand Lal, Consultant, Department of Industrial Policy and Promotion, Udyog Bhawan, New Delhi

The Committee first considered minutes of the NC Meeting No. 3/18 for confirmation and confirmed and
adopted the same without any change.

Note:-

In certain cases the decision of the Norms Committee refers to the Recommendations/ Ot;servations

received from the concerned Technical
such documents is placed at the end of

Authority earlier cases of similar products. A scanned copy of
the Minutes. The scanned copy uploaded is to be accepted. The

U. O. No./ O.M. No. of the scanned copy is reflected in the Minutes.

Case No. M-61

NC No. 4/18

Dated 12.07.2017 (held on
28.07.2017)

M/s. Proec Energy Ltd., New Delhi
F. No. 01/83/50/201/AM16/DES-IV
RLA. No. 05/23/40/537/AM15

Lic. No. 0510393180 dt.12.02.2015

The Committee considered the
Committee decided to defer the ¢

Case as per agenda and reply to D/L furnished by the firm. The

ase for examining the request/ reply to D/L of the firm. The case is re-

listed for 30.08.2017.
Case No. M-62 M/s. International Print-O-Pac Ltd., Noida
NC No. 4/18 F. No. 01/83/50/306/AM13/DES-IV

Dated 12.07.2017 (held on
28.07.2017)

RLA. No. 05/23/40/43/AM13
Lic. No. 0510325845 dt.25.05.2012

The Committee considered the case as per agenda and reply to D/L furnished by the firm. Reply to D/L
sent to Deptt. of IPP for providing the comments on 08.08.2017. The case is re-listed for 30.08.2017.

Case No. M-63

NC No. 4/18

Dated 12.07.2017 (held on
28.07.2017)

M/s. International Print-O-Pac Ltd., Noida
F. No. 01/83/50/527/AM11/DES-IV

RLA. No. 05/23/40/191/AM11

Lic. No. 0510274936 dt.13.10.2010

The Committee considered the case as per agenda and reply to D/L furnished by the firm. Reply to D/L
sent to Deptt. of IPP for providing the comments on 08.08.2017. The case is re-listed for 30.08.2017.

Case No. M-84

NC No. 4/18

Dated 12.07.2017 (held on
28.07.2017)

M/s. International Print-O-Pac Ltd., Noida
F. No. 01/83/50/720/AM11/DES-IV

RLA. No. 05/23/40/256/AM11

Lic. No. 0510279784 dated 20.12.2010

The Committee considered the case as per agenda and reply to D/L furnished by the firm. Reply to D/L
sent to Deptt. of IPP for providing the comments on 08.08.2017. The case is re-listed for 30.08.2017.

Case No. M-65

NC No. 4/18

Dated 12.07.2017 (held on
28.07.2017)

M/s. Proec Energy Ltd., New Delhi

F. No. 01/83/50/75/AM17/DES-IV

RLA. No. 05/24/40/593/AM16

Lic. No. 0510397937 dt.15.03.2016




The Committee considered the case as per agenda and decided to defer consideration of the case for
want of information from the firm. D/L dated 03.07.2017 issued by DGFT. The case is re-listed for

30.08.2017.
Case No. M-66 M/s. Brakewel Automotive Components (India) Pvt. Ltd., Noida
NC No. 4/18 F. No. 01/83/50/400/AM17/DES-IV

Dated 12.07.2017 (held on
28.07.2017)

RLA. No. 05/23/40/34/AM17
Lic. No. 0510398702 dt.01.08.2016

The Committee considered the case as per agenda and decided to defer consideration of the case for
want of information from the firm. D/L dated 26.07.2017 issued by Deptt. of IPP. The case is re-listed for

30.08.2017.
Case No. M-67 M/s. Brakewel Automotive Components (India) Pvt. Ltd., Noida
NC No. 4/18 F. No. 01/83/50/746/AM17/DES-IV

Dated 12.07.2017 (held on
28.07.2017)

RLA. No. 05/23/40/325/AM17
Lic. No. 0510400182 dt.20.10.2016

The Committee considered the case as per agenda and decided to defer consideration of the case for
want of information from the firm. D/L dated 26.07.2017 issued by Deptt. of IPP. The case is re-listed for

30.08.2017.
Case No. M-68 M/s. Dujodwala Paper Chemicals Ltd., Mumbai
NC No. 4/18 F. No. 01/83/171/04/AM18/DES-IV

Dated 12.07.2017 (held on
28.07.2017)

RLA. No. 03/24/40/54/AM05
Lic. No. 0310264793 dt.22.04.2004

The Committee considered the case as per agenda and decided to ratify the norms based on the written
recommendation of Deptt. of IPP vide their U.O. No.7/220/2015-TSW dated Nil uploaded along with
these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. The minutes
signed by Technical Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS

COMMITTEE.
Case No. M-69 M/s. Pl Industries Ltd., Udaipur
NC No. 4/18 F. No. 01/83/50/787/AM17/DES-IV

Dated 12.07.2017 (held on
28.07.2017)

RLA. No. 13/24/40/29/AM17
Lic. No. 1310048424 dt.20.102016

The Committee considered the case as per agenda and discussed the request of the firm for fixation of
norms. The Committee decided to ratify the following norms as per Central Excise Production and
Consumption Data duly Certified by the Central Excise & Customs. RA would compare this with the
quantity applied by the firm and allow lower of the two for redemption purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS

COMMITTEE.

Case No. M-70

NC No. 4/18

Dated 12.07.2017 (held on
28.07.2017)

M/s. Hindustan Platinum Pwt. Ltd., Mumbai
F. No. 01/83/50/426/AM17/DES-IV

RLA. No. 03/94/40/1094/AM16

Lic. No. 0310803793 dt.05.04.2016

The Committee considered the case as per agenda and discussed the request of the firm dated
08.05.2017 and decided to approve the case with 0% wastage. The quantity of the import items allowed
would be 94 Kg. taking into consideration the minimum Palldium Content of 47% - 48.5% quantity of

export product would be 200 Kg.



RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No. M-71 M/s. Montex Glass Fibre Industries Pvt. Ltd. Mumbai
NC No. 4/18 F. No. 01/83/50/460/AM17/DES-IV

Dated 12.07.2017 (held on F. No. 01/83/50/841/AM16/DES-IV

28.07.2017) RLA. No. 03/95/40/114/AM17

RLA No. 03/95/40/528/AM16
Lic. No. 0310804989 dt.27.05.16
Lic. No. 0310799671 dt.26.10.15

The Committee considered the case as per agenda and noted that request of the firm sent to Deptt. of
IPP for providing the comments. U.0O issued 08.08.2017. The case is re-listed for 30.08.2017.

Case No. M-72 M/s. Montex Glass Fibre Industries Pvt. Ltd. Mumbai
NC No. 4/18 F. No. 01/83/50/174/AM17/DES-IV

Dated 12.07.2017 (held on RLA. No. 03/95/40/863/AM16

28.07.2017) Lic. No. 0310802448 dt.10.02.16

The Committee considered the case as per agenda and noted that request of the firm sent to Deptt. of
IPP for providing the comments. U.O issued 08.08.2017. The case is re-listed for 30.08.2017.

Case No. M-73 M/s. Global Drilling Fluids & Chemicals Ltd., Gujarat
NC No. 4/18 F. No. 01/83/50/435/AM10/DES-IV/Pt
Dated 12.07.2017 (held on F. No. 01/83/50/762/AM10/DES-IV/Pt,
28.07.2017) F. No. 01/83/50/496/AM11/DES-IV/Pt.

RLA. No. 34/24/40/73/AM10
RLA No. 34/24/40/103/AM10
RLA No. 34/24/40/123/AM11
Lic. No. 3410024890 dt.12.08.09
Lic. No. 3410025362 dt.13.10.09
Lic. No. 3410027876 dt.07.09.10

The Committee considered the case as per agenda and discussed the request of the firm for fixation of
norms, during the meeting on 28.07.2017. The Committee decided to ratify the norms as under:-

AA No. 3410024890 dt.12.08.09

ltems of export Qty. ltems of import Qty.
Chrome Free Lignosulfonate 17.000 MT Iron Lignosulfonate 13.09 MT

AA No. 3410025362 dt.13.10.09

Items of export Qty. Items of import Qty.
Chrome Free Lignosulfonate 113.250 MT Iron Lignosulfonate 87.2025 MT

AA No. 3410027876 dt.07.09.10

Items of export Qty. Items of import Qty.
Ghrome Free Lignosulfonate 480.000 MT Iron Lignosulfonate 354.2 MT

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.



Case No. M-74 M/s. Dorft Ketal Chemicals (I) Pvt. Ltd., Mumbai
NC No. 4/18 F. No. 01/83/171/07/AM18/DES-IV

Dated 12.07.2017 (held on RLA. No. 03/94/40/1143/AM14

28.07.2017) Lic. No. 0310785707 dt.20.06.14

The Committee considered the case as per agenda and decided to ratify the norms based on the written
recommendation of Deptt. of C&PC(PC Div) vide their UO.No.14010/64/2011-CH-Il dated 18.10.2011
on repeat basis, uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end on this
document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No. M-75 M/s. E.I. Dupont India Pvt. Ltd., Vadodara
NC No. 4/18 F. No. 01/83/171/05/AM18/DES-IV

Dated 12.07.2017 (held on RLA. No. 34/24/40/358/AM17
28.07.2017) Lic. No. 3410043029 dt.15.03.17

The Committee considered the case as per agenda and decided to ratify the norms based on the written
recommendation of Deptt. of C&PC(PC Div) vide their UO.No.15022/3/2008-CH-I| dated 19.04.2011 on
repeat basis, uploaded along with these minutes or as applied by the firm whichever is less under para
4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end on this
document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No. M-76 M/s. Intech Pharma Pwt. Ltd., Gurgaon
NC No. 4/18 F. No. 01/83/50/26/AM16/DES-IV
Dated 12.07.2017 (held on F. No. 01/83/50/806/AM15/DES-IV
28.07.2017) F. No. 01/83/50/515/AM15/DES-IV

RLA. No. 05/23/40/361/AM15
RLA No. 05/23/40/310/AM15
RLA No. 05/23/40/215/AM15
Lic. No. 0510392160 dt.26.11.14
Lic. No. 0510391929 dt.11.11.14
Lic. No. 0510390835 dt.29.08.14

The Committee considered the case as per agenda and discussed the request of the firm for fixation of
norms, during the meeting on 28.07.2017. The Committee decided to ratify the norms as under:-

AA No. 0510392160 dt.26.11.2014

Export item Import item Qty. recommended as per M. No. 3/83
dt.11.05.16

Methyl Bromide 98%+2% Chloropicrin Liquid Bromine 1.153 Kg

AA No. 0510391920 dt.11.11.2014

Export item Import item Qty. recommended as per M. No. 3/83
dt.11.05.16

Methyl Bromide 98%+2% Chloropicrin | Liquid Bromine | 1.153 Kg

AA No. 0510390835 dt.29.08.2014

Export item Import item Qty. recommended as per M. No. 3/83
dt.11.05.16

Methyl Bromide 98%+2% Chloropicrin | Liquid Bromine 1.153 Kg
Chloropicrin 1.153 Kg




RA concemned may take necessary action under Para 4.7 of HBP as per above decision of NORMS

COMMITTEE.

Case No. M-77

NC No. 4/18

Dated 12.07.2017 (held on
28.07.2017)

M/s. Intech Pharma Pwt. Ltd Gurgaon

F. No. 01/83/50/869/AM17/DES-IV
F. No. 01/83/50/554/AM14/DES-IV
F. No. 01/83/50/242/AM14/DES-IV
F. No. 01/83/50/241/AM14/DES-IV
F. No. 01/83/50/957/AM13/DES-IV

RLA. No. 05/23/40/414/AM17
RLA No. 05/23/40/279/AM14
RLA No. 05/23/40/104/AM14
RLA No. 05/23/40/83/AM14

RLA No. 05/23/40/452/AM13

Lic. No. 5010400609 dt.06.12.16
Lic. No. 5010367862 dt.08.10.13
Lic. No. 5010357871 dt.21.06.13
Lic. No. 5010356350 dt.05.06.13
Lic. No. 5010345893 dt.13.02.13

The Committee considered the case as per agen
allowed in Meeting No.3/83 dated 11.05.2016 detai

AA No. 0510400609 dt.06.12.2016

da and recommended quantity of inputs as already
Is as under:-

Import item Qty. already fixed in ALC [ Qty. fixed in ALC M. No. Qty. recommended as

M. No. 3/83 dt.11.05.16 14/83 dt.01.02.17 per M. No. 3/83
dt.11.05.16

Liquid Bromine 1.153 Kg 1.0544Kg 1153 Kg

AA No. 0510367862 dt.08.10.2013

Import item Qty. fixed in ALC No. 40/83 | Qty. recommended as per M. No. 3/83
dt.01.01.14 dt.11.05.16

Liquid Bromine 0.926 Kg 1.163 Kg

AA No. 0510357871 dt.21.06.2013

Import item Qty. fixed in ALC No. 23/83 | Qty. recommended as per M. No. 3/83
dt.04.09.13 dt.11.05.16

Liquid Bromine 0.926 Kg 1.163 Kg

AA No. 0510356350 dt.05.06.2013

Import item Qty. fixed in ALC No. 23/83 | Qty. recommended as per M. No. 3/83
dt.04.09.13 dt.11.05.16

Liquid Bromine 0.926 Kg 1.153 Kg

AA No. 0510345893 dt.13.02.2013

Import item Qty. fixed in ALC No. 52/83 | Qty. recommended as per M. No. 3/83
dt.27.03.13 dt.11.05.16

Liguid Bromine 0.926 Kg 1.153

RA concerned may take necessa

COMMITTEE.

ry action under Para 4.7 of HBP as per above decision of NORMS



Case No. M-78 M/s. Plastene India Ltd., Kutch

NC No. 4/18 F. No. 01/83/50/566/AM11/DES-IV
Dated 12.07.2017 (held on RLA. No. 37/24/40/05/AM11
28.07.2017) Lic. No. 3710001364 dt.04.10.10

The Committee considered the case as per agenda and decided to ratify the norms as applied for by the
firm.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.



MINUTE OF OUT OF AGENDA CASE

Case No. M-78-1 M/s. Secure Print Solutions, Howrah
NC No. 4/18 F.No.01/83/50/783/AM13/DES-IV/
Dated 12.07.2017 (held on 28.07.2017 RLA. No.02/24/40/159/AM13

as special case) Lic. No. 0210184805 dt.27.12.2012

The Committee considered the case as per agenda and decided to ratify the norms based on the written
recommendation of Deptt. of IPP vide their U.O. No.7/326/2017-TSW dated 02.08.2017 uploaded along
with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. The
minutes signed by Technical Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No. M-78-2 M/s. Secure Print Solutions, Howrah
NC No. 4/18 F.N0.01/83/50/228/AM13/DES-IV/
Dated 12.07.2017 (held on 28.07.2017 RLA. No.02/24/40/34/AM13

as special case) Lic. No. 0210177792 dt.18.05.2012

The Committee considered the case as per agenda and decided to ratify the norms based on the written
recommendation of Deptt. of IPP vide their U.O. No.7/326/2017-TSW dated 01.08.2017 uploaded along
with these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. The
minutes signed by Technical Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS
COMMITTEE.

Case No. M-78-3 M/s. Intech Pharma Pwt. Ltd., Gurgaon
NC No. 4/18
Dated 12.07.2017 (held on F. No. 01/83/50/23/AM18/DES-IV

28.07.2017 as special case) F. No. 01/83/50/50/AM16/DES-IV
F. No. 01/83/50/435/AM14/DES-IV
RLA. No. 05/23/40/599/AM17
RLA No. 05/23/40/411/AM14

RLA No. 05/23/40/184/AM14

Lic. No. 5010402047 dt.23.03.17
Lic. No. 5010392409 dt.15.12.14
Lic. No. 5010361749 dt.02.08.13

The Committee considered the case as per agenda and recommended quantity of inputs as already
allowed in Meeting No.3/83 dated 11.05.2016 details as under:-

AA No. 0510402047 dt.23.03.2017

Export item Import item Qty. fixed in ALC M. Qty. recommended as per M.
No. 2/83 dt.26.05.17 No. 3/83 dt.11.05.16
Methyl Bromide 100% Liquid Bromine | 1.075 Kg 1.163 Kg
AA No. 0510392409 dt.15.12.2014
Export item Import item Qty. fixed in ALC M. | Qty. recommended as per
No. 2/83 dt.26.05.17 | M. No. 3/83 dt.11.05.16
Methyl Bromide 98% + 2% | Liquid Bromine | 1.0544 Kg_ 1163 Kg
Chloropicrin Chloropicrin 1.153 Kg
AA No. 0510361749 dt.02.08.2013
Export item Import item Qty. fixed in ALC M. No. | Qty. recommended as per
42/83 dt.15.01.14 M. No. 3/83 dt.11.05.16

Methyl Bromide 98% + 2% | Liquid Bromine | 0.926 Kg 1153 Kg




| Chloropicrin

| Chloropicrin

| 0.020 Kg

| 1.153 Kg

—

RA concerned may take necessa
COMMITTEE.

ry action under Para 4.7 of HBP as per above decision of NORMS

Case No. M-78-4

NC No. 4/18

Dated 12.07.2017 (held on
28.07.2017 as special case)

M/s. Intech Pharma Pwt. Ltd., Gurgaon

F. No. 01/83/50/783/AM17/DES-IV
F. No. 01/83/50/312/AM17/DES-IV
F. No. 01/83/50/871/AM16/DES-IV
F. No. 01/83/50/629/AM16/DES-IV
RLA. No. 05/23/40/340/AM17
RLA No. 05/23/40/23/AM17

RLA No. 05/23/40/369/AM16

RLA No. 05/23/40/226/AM16

Lic. No. 0510400218 dt.21.10.16
Lic. No. 0510398430 dt.09.05.16
Lic. No. 0510396542 dt.14.12.15
Lic. No. 0510395836 dt.07.10.15

The Committee considered the case as per agenda an

allowed in Meeting No.3/83 dated 11.05.2016 details as under:-

AA No. 0510400218 dt.21.10.2016

d recommended quantity of inputs as already

Export item

Import item

Qty. recommended as per M. No. 3/83

dt.11.05.16
Methyl Bromide 100% Liquid Bromine 1153 Kg
Chloropicrin 1163 Kg
AA No. 0510398430 dt.09.05.2016
Export item Import item Qty. recommended as per M. No. 3/83
dt.11.05.16
Methyl Bromide 100% Liquid Bromine 1153 Kg
Chloropicrin 1163 Kg
AA No. 0510396542 dt.14.12.2015
Export item Import item Qty. recommended as per M. No. 3/83

dt.11.05.16

Methyl Bromide 98% + 2% Liquid Bromine 1.153 Kg
Chloropicrin Chloropicrin 1183 Kg
Methyl Bromide 100% Liguid Bromine 1.153 Kg
Chloropicrin 1.153 Kg
AA No. 0510395836 dt.07.10.2015
Export item Import item Qty. recommended as per M. No. 3/83

dt.11.05.16

Methyl Bromide 100%

Liquid Bromine

1.153 Kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS

COMMITTEE.

Case No. M-78-5
NC No. 4/18

as special case)

Dated 12.07.2017 (held on 28.07.2017

M/s. Cropnosys (India) Pvt. Ltd., Mumbai
F. No. 01/83/50/380/AM14/DES-IV/Pt.

F. No. 01/83/50/838/AM15/DES-IV/Pt.
RLA. No. 03/94/40/10/AM14

RLA No. 03/94/40/314/AM15

Lic. No. 0310730970 dated 10.04.2013

LY WE S



Lic. No. 0310786547 dated 08.07.2014

The Committee considered the case as per agenda and decided to defer the case for consideration for

want of information from the firm. D/L dated 10.08.2017 issued by DGFT. The case is re-listed for
30.08.2017.
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Office of Directorate General of Foreign Trade
New Delhi -0

Para 4.7 Decision(DRAFT)

MEETING NUMBER : 4/83-ALC1/2017 MEETING DATE : 12.07.2017
| [Case No.:11/4/83- Party Name:ARVIND PD  |Meet No/Date:4/83- [Status:Case |
ALC1/2017 ICOMPOSITES PRIVATE  |ALC1/2017 \Approved

LLIMITED 112.07.2017 h
HQ File IRLAFile " [lic.No/Date:0810125218 Defer Date:

:01/83/050/00204/AM18/ :08/24/040/00283/AM14/ [30.09.2013 | i
Decision: The Committee considered the case as per agenda and decided to ratify the norms |
based on the written recommendation of Deptt. of IPP vide their U.O. No.7/74/201 7-TSW dated
04.08.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of.
NORMS COMMITTEE.

| |case No.:20/3/83- * |PatyNameNANDU ~ [Meet No/Date:4/83-  [Status:Case i
ALC1/2017 CHEMICAL INDUSTRIES |ALC1/2017 fDeferred
é 112.07.2017 5
2 IHQ File RLA File |Lic.No/Date:0710102148 lDefer
:01/83/050/00108/AM18/  |:07/24/040/00348/AM14/ |1 3.02.2014 |Date:30.08.2017
Decision :Reply to D/L alongwith file sent to Deptt. of IPP for providing the comments on
08.08.2017. The case is re-listed for 30.08.2017. .
" [case No.:10/4/83- * |Party Name:ARVIND PD ~ |MeetNo/Date:4/83-  [Status:Case
ALC1/2017 (COMPOSITES PRIVATE  |ALC1/2017 \Approved
ILIMITED 112.07.2017 1
HQ File IRLA File ~ |Lic.No/Date:0810133636 |Defer Date:
101/83/050/00203/AM18/ ~ |:08/24/040/00250/AM15/  |17.10.2014
3 Decision: The Committee considered the case as per agenda and decided to ratify the norms

based on the written recommendation of Deptt. of IPP vide their U.O. No.7/74/2017-TSW dated
04.08.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end ,

on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No4/4/83-ALC1/2017 [Party Name:VICTORY ~ |Moet No/Date:4/83-  |Status:Case |
QCHEMICALS \ALC1/2017 \Approved
i' (12.07.2017
HQ File RLAFile Lic.No/Date:0310796245 |Defer Date:
101/83/050/00197/AM18/  |:03/95/040/01067/AM15/  [27.05.2015 I

Decision: The Committee considered the case as per Agenda and took the following decision. Firm
will submit GST / excise Certified consumption data to the RA at the time of redemption. RA would
compare this with the quantity applied by the firm and allow lower of the two for redemption

purposes.
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|RA concerned may ték;?edé;szw action under Para 4.7 of HBP as per at—aé_\f“é"decisioh_o—f!
NORMS COMMITTEE. i

Case No.:12/4/83- ~ |PartyName:ARVIND PD  |Meet No/Date:4/83- |Status:Case

ALC1/2017 COMPOSITES PRIVATE ~ |ALC1/2017 Approved
LIMITED 112.07.2017 |

HQ File RLA File - 'Jﬁc.ﬁ)’a@bsfﬁwsiﬁgbe—fer' Date:

:01/83/050/00205/AM1 8/ |:08/24/040/00067/AM16/ f27.05.201 L] |
Decision: The Committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of Deptt. of IPP vide their U.O. No.7/74/2017-TSW dated |

04.08.2017 uploaded along with these minutes or as applied by the firm whichever is less under

para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end |
on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of|
NORMS COMMITTEE.

Case No.:53/3/83- ~ |Party Name:KANCOR Meet No/Date:4/83-  |Status:Case

ALC1/2017 INGREDIENTS LIMITED ~ |ALC1/2017 Deferred
] - 112.07.2017 |

HQ File RLA File Lic.No/Date: 1010059203 |Defer

:01/83/050/00141/AM18/  [:10/24/040/00024/AM16/  [21.07.2015 Date:30.08.2017

Decision :The Committee considered the case as pef agenda and decided to defer consideration of
the case for want of information from the firm. D/L dated 03.07.2017 issued by DGFT. The case is

re-listed for 30.08.2017.

Case No.:45/4/83- IParty Name:UNITED Meet No/Date:4/83-  |Status:Case |
ALC1/2017 \'CHEMIE PVT. LTD. ALC1/2017 Approved

| 112.07.2017 g
HQ File |RLAFiIle {L‘ié.ﬁéfﬁa‘té’:bﬂﬁélﬁ Defer Date:
:01/83/050/00238/AM18/ ~ |:08/24/040/00038/AM16/  [09.10.2015 '

Decision: The Committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of Deptt. of C&PC(PC Div) vide their UO.No.14010/78/2008-
CH-Il dated 24.03.2010 on repeat basis, uploaded along with these minutes or as applied by the
firm whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority
have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
[NORMS COMMITTEE.

Case No.:8/4/83-ALC1/2017 |Party Name:ARVIND PD  |Meet No/Date:4/83- |Status:Case |
(COMPOSITES PRIVATE  |ALC1/2017 /Approved
LIMITED 112.07.2017 4

HQFile 7"7'”ERi"_A File

Lic.No/Date:0810136409 |Defer Date:
:01/83/050/00201/AM18/ |:08/24/040/00260/AM16/ 102.11.2015 '

Decision: The Committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of Deptt. of IPP vide their U.O. No.7/74/2017-TSW dated
04.08.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.
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Case No.:9/4/83-ALC1/2017 [Party Name:ARVIND PD _|Meet No/Date-4/83-  |Status.Case |
COMPOSITES PRIVATE  ALC1/2017 Approved
LLIMITED 112.07.2017 |

HQ File ~ [RiAFle

Lic.No/Date:0810136407 [Defer Date:
:01/83/050/00202/AM18/ :08/24/040/00261/AM16/ 102.11.2015 ’

Decision: The Committee considered the case as per agenda and decided to ratify the norms.
based on the written recommendation of Deptt. of IPP vide their U.O. No.7/74/2017-TSW dated
04.08.2017 uploaded along with these minutes or as applied by the firm whichever is less under

para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

" [Case No.-46/4/83- E'Party Name:UNITED 1Meet No/Date:4/83- Status:Case
LC1/2017 |CHEMIE PVT. LTD. \ALC1/2017 Approved
| | 112.07.2017 |
HQ File [RLA File ILic.No/Date:0810136425 |Defer Date:
:01/83/050/00239/AM18/ ~ |:08/24/040/00158/AM16/  03.11.2015

Decision: The Committee considered the case as per agenda and decided to ratify the norms
based on thewritten recommendation of Deptt. of C&PC(PC Div) vide their
UO.No.14010/78/2008-CH-Il dated 24.03.2010 on repeat basis, uploaded along with these
minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. The minutes
signed by Technical Authority have been placed at the end on this document.

10

iRA concerned may take necessary action under Para 4.7 of HBP as per above decision of
[NORMS COMMITTEE.

| [CaseNo.44/4/83-  |PartyName:ESTEEM  |MeetNo/Date:4/83- |Status:Case |
ALC1/2017 INDUSTRIES PVT. LTD, | ALC1/2017 ‘Approved
g 112.07.2017 ;
HQ File IRLA File Lic.No/Date:1710006312 [Defer Date:

:01/83/050/00237/AM18/ :17/24/040/00009/AM17/ !22.04.201 6

11 |Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| lcaseNo.47/4/83-  |PartyName:VIKAS  |Meet No/Date:4/83- }Stétln?:éaéé—' B
ALC1/2017 I[ECOTECH LIMITED \ALC1/2017 IDeferred
| 12.07.2017 [
12 |HQ File IRLA File ~ |Lic.No/Date:0510398534 Defer

:01/83/050/00240/AM18/ i:05/24IO4OI00069:’AM1 7/ !1 7.05.2016 |Date:30.08.2017

Decision : The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 10.08.2017 issued by DGFT. The case
is re-listed for 30.08.2017.
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~ |CaseNo.4/12/83-  |Party Name-VEDANTA Meet No/Date:4/83-  |Status-Case
\ALC1/2016 ILIMITED IALC1/2017 \Deferred
, j 112.07.2017

13 [HQ File IRLA File ~ |Lic.No/Date:0510399578 [Defer
:01/83/050/00658/AM17/  |:05/24/040/00262/AM17/ 130.08.2016 |Date:30.08.2017
Decision :Reply to D/L alongwith file sent to Deptt. of IPP for providing the comments on
08.08.2017. The case is re-listed for 30.08.2017.

| [Case No.:39/16/83- Party Name:STIC-ON  |Meet No/Date:4/83- _|Status:Case
ALC1/2016 PAPERS PVT LTD ALC1/2017 \Approved
i- 112.07.2017 |

HQ File 'RLA File [Lic.No/Date:0910064329 jDefer Date:
:01/83/050/01040/AM17/ E:09124IO40I00378:’AM1 7/ {31.10.2016 |

DDecision: The Committee considered the case as per agenda and decided to ratify the norms |
based on the written recommendation of Deptt. of IPP vide their U.O. No.7/7/2017-TSW dated
21.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end

on this document.

14

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| [Case No.:5/2/83-ALC1/2017 [Party Name:STIC.ON ~ |Meet No/Date:4/83-  |Status-Case |
| IPAPERS PVT LTD ALC1/2017 Approved
| [ 112.07.2017 5
HQFile IRLA File ILic.No/Date:0910064328 [Defer Date:

:01/83/050/00005/AM18/  |:00/24/040/00380/AMA7/  |31.10.2016 1 |

Decision: The Committee considered the case as per agenda and decided to ratify the norms |
15 based on the written recommendation of Deptt. of IPP vide their U.O. No.7/7/2017-TSW dated
21.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.:13/16/83- PParty Name:STIC-ON ~ |Meet No/Date:4/83-  [Status-Case |
ALC1/2016 'PAPERS PVT LTD \ALC1/2017 Approved
; 5 112.07.2017 i

HQ File !’RLA File |Lic.No/Date:0910064384 !Defer Date:
:01/83/050/01014/AM17/  |:09/24/040/00377/AM17/ !1 5.11.2016 |

Decision: The Committee considered the case as per agenda and decided to ratify the norms
16 based on the written recommendation of Deptt. of IPP vide their U.O. No.7/7/2017-TSW dated
21.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.
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| [case No.:7/15/83- - |Party Name:ACRYSIL  |Meet No/Date:4/83- Ts?a“tu.E'c—a‘s?_
IALC1/2016 LIMITED ALC1/2017 Deferred
I ; 112.07.2017 5

47 [HQ File 'RLA File Lic.No/Date:0310809270 |Defer

[:01/83/050/00924/AM17/ E:03I9410401006971AM1 7/ 23 11.2016 |Date:30.08.2017

agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 23.06.2017 issued by Deptt. of IPP.
[The case is re-listed for 30.08.2017.

]Decision :The Committee considered the case as per ag

" |Case No..9/15/83- IParty Name:NICOMET  |Meet No/Date:4/83- ‘Status:Case
ALC1/2016 INDUSTRIES LTD. \ALC1/2017 'Deferred
] \r 112.07.2017 i-
18 HQ File IRLA File ;Lic.NolDate:0310809360 \Defer
|

:01/83/050/00926/AM17/  :03/95/040/00637/AM17/  [28.11.2016 |Date:30.08.2017

Decision : The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 05.04.2017 issued by DGFT. The case
is re-listed for 30.08.2017.

" [case No.:30/14/83- ﬁParty Name:VEDANTA  |Meet No/Date:4/83- Status:Case
ALC1/2016 ILIMITED \ALC1/2017 Deferred
|? 112.07.2017
19 |HQ File RLA File |Lic.No/Date:0510400620 |Defer
101/83/050/00874/AM17/  |:06/24/040/00430/AM17/  (06.12.2016 Date:30.08.2017

[Decision :Reply to DL alongwith file sent to Deptt. of IPP for providing the commentson
|08.08.2017. The case is re-listed for 30.08.2017.

| [Case No.:1/2/83- _ﬁEParty Name:VEDANTA  |Meet No/Date:4/83-  |Status:Case |
ALC1/2017 LIMITED /ALC1/2017 EDeferred
i 12.07.2017 g
20 [HQ File ~— RLAFile [Lic.No/Date:0510400860 |Defer
:01/83/050/00001/AM18/  |:05/24/040/00456/AM17/ [19.12.2016 |Date:30.08.2017
Decision :Reply to D/L alongwith file sent to Deptt. of IPP for providing the comments on
08.08.2017. The case is re-listed for 30.08.2017.

" [case No.:3/1/83- Party Name:EVONIK ~ Meet No/Date:4/83- i%i’aﬁhs:c;ase
ALC1/2017 (CATALYSTS INDIA ALC1/2017 Approved
_ PRIVATE LIMITED. 112.07.2017
HQ File [RLA File Lic.No/Date:031081026 |Defer Date:
:01/83/050/01058/AM17/ 103/94/040/00806/AM17/ 2 |
_ 103.01.2017 E

Decision: The Committee considered the cas:e_a‘é—per agenda and discussed the rebly of D/L
furnished by the firm for fixation of norms, during the meeting on 28.07.2017. The Committee
decided to ratify the norms as under:-

21
Items of export | Qty. ltems of import Qty. recommended
Nickel Catalyst 350000 Kg | Nickel Metal (Cathodes, Pellets, | 82319.5 Kg
Briquettes, powder, Flakes)
Hydrogenated Palm Stearine 214327.05Kg
Soda Ash As applied for by the
firm
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
INORMS COMMITTEE. J

kel
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Case No.:47/16/83-

Party Name:NATURE ~ |Meet No/Date:4/83- |

Status:Case

ALC1/2016 PULSE BOTANICALS  |ALC1/2017 !Deferred
PVT. LTD., 112.07.2017 ;
o [HQ File IRLA File |Lic.No/Date:0810139541 Defer
01/83/050/01048/AM17/  [:08/24/040/00422/AM17/  |13.01.2017 Date:30.08.2017

lis re-listed for 30.08.2017.

Decision :The Committee considered the case as per agenda and decided to defer consideration

of the case for want of information from the firm. D/L dated 05.04.2017 issued by DGFT. The case

[Case No.:15/16/83- Party Name:VEDANTA  |Meet No/Date:4/83- Status:Case
IALC1/2016 LIMITED i'ALC112017 Deferred
i | [12.07.2017

o [HQ File IRLA File %Lic.No/Date:0510401309 Defer
:01/83/050/01016/AM17/  |:05/24/040/00525/AM17/  {16.01.2017 Date:30.08.2017

lis re-listed for 30.08.2017.

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 17.03.2017 issued by DGFT. The case

e |

is re-listed for 30.08.2017.

| |case No.:77/2/83-
ALC1/2017

|Party Name:AMINES &
PLASTICIZERS LIMITED

HQ File

6 :01/83/050/00077/AM18/

RLAFile
1:03/94/040/01006/AM17/

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 15.05.2017 issued by DGFT. The case

" [Case No.:22/1/83- ﬂi’;rﬁrﬁ'afne:GEEéEém }""_'[I'\_ﬁﬁéf-z?l\l*b?ﬁa_afazﬂm_{ét—é{us:Case ———]
ALC1/2017 IKAY PRIVATE LIMITED, [ALC1/2017 Deferred

| [12.07.2017 ‘

24 HQ File iELA File Lic.No/Date:3510045097 IDefer
:01/83/050/01077/AM17/ §:35:’24/04010004_71AM1 ?/ |1 9.01.201 ? _ 7 iDate:30.08.2017
Decision :Reply to D/L alongwith file sent to Deptt. of IPP for providing the comments on
08.08.2017. The case is re-listed for 30.08.2017. |

| [case No.:42/1/83- IParty Name:CRYSTAL  |Meet No/Date:4/83-  [Status:Case
ALC1/2017 CROP PROTECTION IALC1/2017 Deferred

IPVT. LTD. 112.07.2017 ,

o5 [HQ File RLAFile lLic.No/Date:0510401418 Defer

:01/83/050/01097/AM17/  |:05/23/040/00510/AM17/ 131.01.2017 {Date:30.08.2017

T

IALC1/2017
112.07.2017

" |Lic.No/Date:0310810901 [Defer Date:

02.02.2017

applied for by the firm.

NORMS COMMITTEE.

Meet No/Date:4/83-

Decision: The Committee considered the case as per agendéﬁaﬁr:nd decided to

rat

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

Status:Case
%Approved

ify the norms as
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27

Case No:31/2/83-  |Party Name:RELIABLE  |Mest No/Date-d/g3. status:Case

ALC1/2017 'SERVICES ALC1/2017 Deferred
112.07.2017 E

HQ File RLA File Lic.No/Date: 1710006566 [Defer

:01/83/050/00031/AM18/ [-17/24/040/00191/AM17/  |10.02.2017 [Date: 30.08.2017

of the case for want of information from the firm. D/L dated 04.07.2017 issued by Deptt. of IPP.
The case is re-listed for 30.08.2017.

Decision :The Committee considered the case as per agenda and decided to defer consideration

Case No.:32/16/83- M?Party Name:SUNFLAG 'Meet No/Date:4/83- [Status:Case
ALC1/2016 CHEMICALS PVT.LTD. IALC1/2017 [Deferred
_ , 112.07.2017 ;

og HQ File IRLA File Lic.No/Date:0510401603 !Defer

:01/83/050/01033/AM17/  |:05/24/040/00580/AM17/ {13.02.2017

|Date:30.08.2017

is re-listed for 30.08.2017.

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 15.05.2017 issued by DGFT. The case

[Case No.:33/1/83- éParty Name:INTECH Meet No/Date:4/83- Status:Case
ALC1/2017 'PHARMA PVT. LTD., IALC1/2017 |Approved
|1 112.07.2017 ]

HQ File ~ [RLAFile Lic.No/Date:0510401632 [Defer Date:
:01/83/050/01088/AM17/  |:05/23/040/00504/AM17/ |14.02.2017 p

29 as already allowed in Meeting No.3/83 dated 11.05.2016 as under:-

Decision: The Committee considered the case as per agenda and recommended quantity of inputs

i}'
|
|

|
d

:

items of export Qty. Items of import Qty. recommended g

Methyl Bromide 100% 1Kg Liquid Bromine 1.153 Kg \

|

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of |

NORMS COMMITTEE. {

| [Case No.:50/2/83- ~ |Party Name:KRISHNA ﬁm?ﬁﬁeémaﬁﬁ:ﬂsgji—!?Status:Casegw—

ALC1/2017 IANTIOXIDANTS PVT. |ALC1/2017 |Deferred
LTD. 112.07.2017 g

30 [HQ File ~ RLAFie Lic.No/Date:0310811194 [Defer ]
|:01/83/050/00050/AM18/ %:03!94!040/01021!AM17I |14.02.2017 Date:30.08.2017

Decision :Reply to D/L alongwith file sent to Deptt. of IPP for providing the comments on
08.08.2017. The case is re-listed for 30.08.2017.

is re-listed for 30.08.2017.

[Case No.:79/2/83- Party Name:SOLTEX gMeet No/Date:4/83- Status:Case
ALC1/2017 {PETRO PRODUCTS LTD. |ALC1/2017 Deferred
| [12.07.2017 5
31HQFile ~RLAFile ﬁ;i_'id'ﬁol[féte:'ﬁﬁi‘imiﬁéfér—
:01/83/050/00079/AM18/  |:03/95/040/00735/AM17/ [15.02.2017 |Date:30.08.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 05.07.2017 issued by DGFT. The case

—

" Icase No.:87/2/83- ]P;n? i - —'rﬁ“é'et‘NoldéTe:H?BS- m‘.'S—t;t'l]é':'(_i_émsm; o
32 |ALC1/2017 IName:COUNTERTOPS 5ALC112017 Deferred
|AND CABINETS (INDIA) (12.07.2017

W
B o
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HQFile —  RLAFile __ |LicNo/Date:1310048562 [Defer |
:01/83/050/00087/AM18/  |:13/24/040/00053/AM17/ |15.02.2017 Date:30.08.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 22.06.2017 issued by Deptt. of IPP.
The case is re-listed for 30.08.2017.

]

" [Case No.:21/1/83- [Party Meet No/Date:4/83-  |Status:Case |
ALC1/2017 Name:WILLOWOOD ~ |ALC1/2017 IDeferred
, CHEMICALS PVTLTD  [12.07.2017 ‘5

33 /HQ File RLA File - ,ﬁ_ic.No/Date:o_z'ﬁ“)ﬁ?“sa_?“r"D}?ér T

:01/83/050/01076/AM17/  |:02/24/040/00181/AM17/ [17.02.2017

IDecision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 15.05.2017 issued by DGFT. The case
is re-listed for 30.08.2017.

Date:30.08.2017

Case No.:73/2/83- Party Name:ACRYSIL  |Meet No/Date:4/83-  [Status:Case |

IALC1/2017 LIMITED IALC1/2017 Deferred
' y [12.07.2017 |

a4 ;HQ File |RLA File Lic.No/Date:0310811375 |Defer
:01/83/050/00073/AM18/  :03/94/040/01043/AM17/ [22.02.2017 !Date:ao,os.zoﬂ

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 01.06.2017 issued by DGFT. The case
is re-listed for 30.08.2017.

| [CaseNo.74/2/83-  |Party Name:ACRYSIL ~ |MeetNo/Date:4/83-  [Status:Case
ALC1/2017 ‘LIMITED |ALC1/2017 Deferred
| L 112.07.2017 g

45 HQ File RLA File 'Lic.No/Date:0310811376 |Defer
:01/83/050/00074/AM18/  |:03/94/040/01044/AM17/  |22.02.2017 IDate:30.08.2017

Decision :The Committee considered the case as pe—r agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 01.06.2017 issued by DGFT. The case
is re-listed for 30.08.2017.

B e S S S R S |
| [CaseNo.32/1/83- [PartyNamelINTECH  |MestNoDate:4/83- [StatusCase|
IALC1/2017 IPHARMA PVT. LTD., IALC1/2017 Approved

1 Q 12.07.2017
IHQ File [RLA File Lic.No/Date:0510401772 [Defer Date:
:01/83/050/01087/AM17/  |:05/23/040/00545/AM17/  [23.02.2017

Decision : The Committee considered the case as | béragenda and recommenaé&maﬁéﬁtj}—cif‘
36 linputs as already allowed in Meeting No.3/83 dated 11.05.2016 as under-.

ltems of export Qty. ltems of import Qty. recommended
Methyl Bromide 100% 1Kg Liguid Bromine 1.153 Kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

 [Case No.:33/2/83- [Party Name:SUNFLAG | Meet No/Date:4/83-  [Status.Case
ALC1/2017 CHEMICALS PVTLTD.  |ALC1/2017 Deferred
37| | 12.07.2017 |

HQ File RLAFile |Lic.No/Date:0510401813 |Defer
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Decision :The Committee considered the case as per agenda and decided to defer consideration "I
of the case for want of information from the firm. D/L dated 01.06.2017 issued by DGFT. The case ,
’is re-listed for 30.08.2017. !

:01/83/050/00033/AM18/ |:05/24/040/00606/AM17/ 01032017 |Date:30.08.2017 ]

o e |

| [CaseNo.86/2/83-  [Party Name:F.W. IMPEX Meet NoDate:4/83-  [Status:Case
/ALC1/2017 PVT.LTD, ALC1/2017 Deferred
i ) | 7 12.07.2017 1 |
35 |HQ File RLA File Lic.No/Date:0510401810 [Defer
:01/83/050/00086/AM18/ ~ |:05/23/040/00534/AM17/ (01.03.2017 Date:30.08.2017

[Decision :The Committee considered the case as per agenda and noted that hard copy from RA
|has been received and sent to Deptt. of IPP for providing the comments. U.O issued 18.05.2017.

|The case is re-listed for 30.08.2017. X
" [caseNo.53/2/83- |Party Name:DAMATI  [Meet No/Date:4/83-  [Status:Case
ALC1/2017 IPAPERKRAFT, \ALC1/2017 \Approved
:; 112.07.2017 i
HQ File IRLA File Lic.No/Date:0310811592 |Defer Date:

:01/83/050/00053/AM18/  |:03/94/040/01083/AM17/  03.03.2017 f

Decision: The Committee considered the case as per agenda and decided to ratify the norms
39 lbased on the written recommendation of Deptt. of IPP vide their 1) 0. No.7/239/2017-TSW dated
26.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

" [Case No..54/2/83- IParty Name:GOLDSTAB  |Mest No/Date:4/83- ~ [Status:Case
ALC1/2017 IORGANICSPVTLTD  |ALC1/2017 Deferred
, 3 112.07.2017 : 7

- HQFile ~ |RLAFile ~ |Lic.No/Date:0310811606 |Defer
:01/83/050/00054/AM18/  :03/94/040/01042/AM17/ 03.03.2017 IDate:30.08.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration |
of the case for want of information from the firm. D/L dated 01.08.2017 issued by DGFT. The case

is re-listed for 30.08.2017. ]
| [Case No.:55/2/83- ~ |Party Name:GOLDSTAB  |Meet No/Date:4/83. "i"éiaTdé?éaEE"_"
ALC1/2017 /ORGANICS PVT LTD ALC1/2017 Deferred
l J 12.07.2017 l
41 [HQ File ~ RLAFile  |Lic.No/Date:0310811608 %Defer
:01/83/050/00055/AM18/  |:03/94/040/01053/AM17/  |03.03.2017 \Date:30.08.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
"of the case for want of information from the firm. D/L dated 01.06.2017 issued by DGFT. The case

is re-listed for 30.08.2017.

| [CaseNo.72/2/83- fﬁérflmérﬁéﬂ:fﬁAﬁégﬁAAiMeet No/Date:4/83-  [Status:Case
ALC1/2017 INDIAPVT. LTD ALC1/2017 Deferred
112.07.2017 ;
2 lHQ File RLA File ILic.No/Date:0310811628 [Defer

:01/83/050/00072/AM18/  |:03/95/040/00902/AM17/ |06.03.2017 |Date:30.08.2017
IDecision :The Committee considered the case as per agenda and decided to defer consideration

et
-



of the case for want of information from the firm. D/L dated 05.06.2017 issued by DGFT. The case
is re-listed for 30.08.2017.

e e —e

| [CaseNo.18/2/83-  [Party Name:SUNFLAG  |Mest No/Date /83  [Status:iCase
ALC1/2017 ICHEMICALS PVT.LTD. | ALC1/2017 IDeferred
12.07.2017 g
43 [HQ File IRLA File ~_ |LicNomDate:0510401985 [Defer
:01/83/050/00018/AM18/ |:05/24/040/00635/AM17/ |17.03.2017 Date:30.08.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 01.06.2017 issued by DGFT. The case
is re-listed for 30.08.2017.

| [CaseNo.9/3/83- |Party Name:MEHTA Meet No/Date:4/83- [Status:Case |
IALC1/2017 'STONE EXPORT HOUSE |ALC1/2017 Deferred ’
] _ B 112.07.2017 | |

44 HQ File RLA File ) ' 'iLic.No/Date:osmizosaf Defer
:01/83/050/00097/AM18/  |:05/24/040/00639/AM17/  [21.03.2017 Date:30.08.2017

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed for
{30.08.2017.

| [CaseNo.:35/3/83- |Party Name:NAGARJUNA |Meet No/Date:4/83-  [Status:Case |
J
ALC1/2017 IAGRICHEM LTD ALC1/2017 Approved
» J [12.07.2017 -

: - - N . — —_— . _“ e — —
HQ File’ - |RLAFile Lic.No/Date:0910064831 |Defer Date:
:01/83/050/00123/AM18/ §!:09/24I040/00263IAM1 7l 121.03.2017 :
45 Decision : The Committee considered the case as per Agenda and took the foTowing decision.
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of |
INORMS COMMITTEE. =

e R SN ——
| [CaseNo.55/3/83-  [PartyName:MONTEX  Mest No/Date:4/83- [Status:Case
ALC1/2017 jGLASS FIBREIND PVT  ALC1/2017 |Approved
[ ILTD 112.07.2017 | |

HQFile — RLAFle ~ |Lic.No/Date:0310812207 | Defer Date:

:01/83/050/00143/AM18/ E:03195I040!01 035/AM17/ 129.03.2017

Decision: The Committee considered the case as per agenda and decided to ratify the norms |
46 lhased on the written recommendation of Deptt. of IPP vide their U.O. No.7/14/2017-TSW dated
12.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under

para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.:63/3/83- Party Name:TRAFIGURA |Meet No/Date:4/83- Status:Case
ALC1/2017 (INDIA PVT. LTD IALC1/2017 \Deferred |

47 \‘ 112.07.2017 j |
HQ File IRLA File Lic.No/Date:0310812292 [Defer

:01/83/050/00151/AM18/ _|:03/95/040/01026/AM17/ 130032017 " |Date:30.08.2017

el
s



20

Decision :The Committee considered the case as per agenda and decided to defer consideration |

of the case for want of information from the firm. D/L dated 05.06.2017 issued by DGFT. The case |
is re-listed for 30.08.2017.

— e

Case No.:4/3/83-ALC1/2017 [Party Name:GREENLAM _|Meet No/Date:4/83. ‘ggaas{&;?
; (INDUSTRIES LIMITED. ALC1/2017 {Approved

| I 2072017 J ]
Ha Fie RLA File Lic No/Date 0510402138 Defer Date: |

i:O1/83/050/00092!AM1 8/ |:05/23/040/00609/AM17/ %03. 04.2017 J
48 ’Decision: The Cpmmittee considered the case as per agenda and decided to ratify the normsi
Ibased on the written recommendation of Deptt. of IPP vide their U.O. No.7/1 2/2017-TSW datedi
{13.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under |
Ipara 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
i.on this document.

IRA concerned may take necessary action under Para 4.7 of HBP as per above decision of
INORMS COMMITTEE.

| [Case No.:5/3/83-ALC1/2017 [Party Name:GREENLAM  |Meet No/Date:4/83- |Status:Case |
! INDUSTRIES LIMITED.  ALC1/2017 Approved
| a_ 112.07.2017 5 |
HQ File IRLA File " |Lic.No/Date:0510402137 |Defer Date:

:01/83/050/00093/AM18/ :05/23/040/00615/AM17/ 103.04.2017

IDecision: The Committee considered the case as per agenda and decided to ratify the norms
49 based on the written recommendation of Deptt. of IPP vide their U.O. No.7/12/2017-TSW dated
13.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| [Case No.:6/3/83- Party ~ [MeetNoDate:4/83-  [Status:Case |

ALC1/2017 IName:WILLOWOOD ~ |ALC1/2017 Deferred ;

ICHEMICALS PVTLTD  |12.07.2017 g 5

50 [HQ File ~ |RLAFile Lic.No/Date:0210207511 |Defer |
:01/83/050/00094/AM18/  [:02/24/040/00251/AM17/ 103.04.2017 |Date:30.08.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 03.07.2017 issued by DGFT. The case
is re-listed for 30.08.2017.

_____ S e e e g |

| [CaseNo..39/4/83- |Party Name:VISHNU ~ |Meet No/Date:4/83- "§'Siaﬁ(_3£§g
ALC1/2017 ICHEMICALS LTD., ALC1/2017 ‘Approved
f 112.07.2017 j 7
HQ File ~ |[RLAFile ~[Lic.No/Date:0910064875 |Defer Date:

|:01/83/050/00232/AM18/ |:09/24/040/00677/AM17/ |07.04.2017 : |

Decision: The Committee considered the case as per agenda and decided to ratify the normsI
based on thewritten recommendation of Deptt. of C&PC(Chem. Div) vide their
UO.No.14010/170/2011-CH-Il dated 19.12.2014 on repeat basis, uploaded along with these
minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. The minutes
signed by Technical Authority have been placed at the end on this document.

51

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.
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R ———

~[caseNo.43a/83- |Party Name:VISHNU ' Meet No/Date:4/83- ié{ét“u;('faég
IALC1/2017 CHEMICALS LTD., ALC1/2017 Approved
! 112.07.2017
HQ File RLAFile 874

! Lic.No/Date:0910064874 |Defer Date:
:01/83/050/00236/AM18/  |:09/24/040/00675/AM17/ |07.04.2017 |

5 [Decision: The Committee considered the case as per agenda and decided to ratify the norms
2 lbased on the written recommendation of Deptt. of C&PC(Chem. Div) vide their
UO.N0.14010/19/2015-CH-Il dated 01.03.2016 on repeat basis, uploaded along with these
minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. The minutes
signed by Technical Authority have been placed at the end on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

]

Case No.:72/3/83- IParty Name:SHYAM !Meet No/Date:4/83- Status:Case
ALC1/2017 CHEMICALS PRIVATE  |ALC1/2017 Deferred
LIMITED [12.07.2017
53 [HQ File IRLA File Lic.No/Date:0310812444 Defer
:01/83/050/00160/AM18/  |:03/95/040/00771/AM17/ |11.04.2017 IDate:30.08.2017
[Decision :The Committee considered the case as per agenda and decided to defer consideration
|of the case for want of information from the firm. D/L dated 10.08.2017 issued by DGFT. The case

[is re-listed for 30.08.2017.

Case No.:13/3/83- Party Name:MADRAS ~ [Meet No/Date:4/83- ”m'igt’éﬁﬁ:ase
ALC1/2017 FLUORINE PRIVATE |ALC1/2017 ;Rejected
ILIMITED, 112.07.2017 ;‘
54|HQ File RLA File

| ~ ILic.No/Date:0410162982 [Defer Date:
-01/83/050/00101/AM18/  |:04/24/040/00225/AM17/ |13,04.2017

Decision: The Committee considered the case as per agenda and decided to reject the case as
the firm had given incorrect Unit of Measurement for import items No. 1 & 2.

| |Case No.:14/3/83- ‘P;'ty Name:MADRAS —{Méétil\lol_t)étwé:4:;8—:31""'—"' AEvS_twéﬁI;:Eas—e_
ALC1/2017 IFLUORINE PRIVATE ALC1/2017 Rejected
LIMITED, 12.07.2017 H
55 |HQ File ~ |RLAFile Lic.No/Date:0410162983 |Defer Date:

:01/83/050/00102/AM18/ =|:04:'24:’040;"00226/AI'\J"E1 7/ %1 3.04.2017

Decision: The Committee considered the case as per agenda and decided to reject the case as
the firm had given incorrect Unit of Measurement for import items No. 1 & 2.

| [CaseNo.40/4/83-  |Party Name:STIC-ON  |Meet No/Date:4/83- [Status:Case
ALC1/2017 IPAPERS PVT LTD ALC1/2017 Deferred
g ~ [12.07.2017 p
55 [HQ File ~ |RLAFile Lic.No/Date:0910064927 [Defer
:01/83/050/00233/AM18/  |:09/24/040/00686/AM17/  19.04.2017 Date:30.08.2017

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 14.07.2017. The case is re-listed for
30.08.2017.
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- [CaseNo.42/4/83-  [Party Name:STIC-ON  |Meet No/Date:4/83-  [Status:Case
ALC1/2017 IPAPERS PVT LTD ALC1/2017 Deferred
; [12.07.2017 ’
5 |HQ File RLA File ~ LicNo/Date:0910064928 [Defer
:01/83/050/00235/AM18/  |:09/24/040/00685/AM17/ |19.04.2017 |Date:30.08.2017

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 14.07.2017. The case is re-listed for
30.08.2017.

’-_lCase No.:36/3/83- Party Name:SHIVA EXIM [Meet No/Date:4/83- Status:Case
ALC1/2017 ENTERPRISES ALC1/2017 Deferred
., 112.07.2017

5 [HQ File RLA File LLic.No/Date:0510402277 |Defer
:01/83/050/00124/AM18/  |:05/24/040/00001/AM18/  |20.04.2017 |Date:30.08.2017

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed for
130.08.2017.

|

" [Case No.:38/3/83- Party Name:TALBROS  |Meet No/Date:4/83- |Status:Case
ALC1/2017 'SEALING MATERIALS  |ALC1/2017 Deferred
IPVT LTD 112.07.2017 ,1
59 |HQ File RLA File  [Lic.No/Date:0510402312 |Defer
:01/83/050/00126/AM18/  |:05/24/040/00034/AM18/  [21.04.2017 \Date:30.08.2017

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed for
30.08.2017.

S e e e
| [case No..86/3/83- Party Name:GSC, GLASS  [Meet No/Date:4/83-  |Status:Case
ALC1/2017 LIMITED \ALC1/2017 Approved

; 112.07.2017 ?
HQ File [RLA—Fi'Ie . ~ [Lic.No/Date:0510402308 |Defer Date:

:01/83/050/00174/AM18/  |:05/23/040/00003/AM18/ 521 .04.2017

Decision: The Committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of Deptt. of IPP vide their U.O. No.7/17/2017-TSW dated
13.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

60

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

s

Case No.:88/3/83- |Party Name:HOSLEY Meet No/Date:4/83-  |Status:Case
ALC1/2017 INDIA PRIVATE LIMITED |ALG1/2017 Deferred

; 112.07.2017 ;
HQ File " [RLAFile [

» ILic.No/Date:0510402314 Péfwé‘f o

:01/83/050/00176/AM18/  [:05/23/040/00020/AM18/ 124.04.2017 |Date:30.08.2017

Decision :The Committee considered the case as per agenda and noted tﬁrequest of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed for
30.08.2017.
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" [Case No.-19/4/83- Party Name:KRISHNA ‘iMeet No/Date:4/83-  [Status-Case
ALC1/2017 /ANTIOXIDANTS PVT. LTD. ALC1/2017 aApproved
, y 112.07.2017 g
IHQ File RLAFile _‘”EETNBTDTa‘tETés”iEEEé}EEDefer Date:
|

I

[:01/83/050/00212/AM18/ 5:03/94/040/0001 1/AM18/ [24.04.2017
62 ]Decision : The Committee considered the case as befr Aééha-a_anaﬂtagk— fﬁé?ﬁi&@iﬂﬁéﬁgﬂ;ﬁf
[Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA

would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
[INORMS COMMITTEE.

" [Case No.21/4/83- |Party Name:INDIAN et No/Date 4/83- ‘Status:Case
ALC1/2017 [DYESSTUFF & |IALC1/2017 Approved
| CHEMICALS MFG CO  112.07.2017 ﬁ

HQ File IRLA File !Lic.No!Date:0310812752 Defer Date:
[01/83/050/00214/AM18/ |:03/94/040/00019/AM18/  [25.04.2017 f

63 [Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

}RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
[NORMS COMMITTEE.

— e ———— e e et |

(Case No..41/4/83-  |Party Name:VIVIMED LABS Mest No/Date:4/83- [Status:Case
EALC1I2017 ILIMITED IALC1/2017 iApproved |
| 112.07.2017 | f
HQ File IRLA File  |LicNo/Date:0910064868 [Defer Date:

[01/83/050/00234/AM18/  |:09/24/040/00003/AM18/ 26.04.2017

64 Decision : The Committee considergdﬁﬁie case as Egr_AEEHHg Zﬁ?’i"?&d’k' the }Bﬁsﬁir?g“a;c"ims—ig{
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
INORMS COMMITTEE.

" |Case No.-18/3/83- "~ |Party Name:SECURE  [Meet No/Date:4/83- |Status:Case
ALC1/2017 PPRINT SOLUTIONS ALC1/2017 \Approved |
; PRIVATE LIMITED [12.07.2017 |
fH'Q File ' " IRLAFile Lic.No/Date:0210207560 [Defer Date:
[:01/83/050/00106/AM18/ :02/24/040/00014/AM1 8/ 527.04.201 7 j

65 Decision: The Committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of Deptt. of IPP vide their U.O. No.7/286/2017-TSW dated
21.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

f = e .
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RA concemed may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

“‘[’cm.mlf' ~ |Party Name:FEROLITE  Meet No/Date:4/83-  [statusiCase |
IALC1/2017 \JOINTINGS LTD. ALC1/2017 Deferred
[ { 112.07.2017

o6 |HQ File IRLA File o Lic.No/Date:0510402373 [Defer
:01/83/050/00132/AM18/ [:05/23/040/00005/AM18/ [27.04.2017 Date:30.08.2017

sent to Deptt. of IPP for providing the comments. U.O issued 03.08.2017. The case is re-listed for l

IDecis—iSﬁM;:l'he Cc—).rﬁh'i&e_e_rcoﬁs‘irdéfeafh—é case as péﬁagénda and noted that féqdegt;f the firm
l

130.08.2017. N
""‘Es%.iéﬁ?&i ~ |PartyName:MONTEX [Meet No/Date:4/83-  |Status:Case.
ALC1/2017 GLASS FIBREIND PVT  ALC1/2017 Approved

| ILTD 112.07.2017 ;
HQ File IRLA File ILic.No/Date:0310812894 Defer Date:

:01/83/050/00155/AM18/ :03/95/040/00064/AM18/ 127.04.2017 .

Decision: The Committee considered the case as per agenda and decided to ratify the norms
67 based on the written recommendation of Deptt. of IPP vide their U.O. No.7/14/2017-TSW dated
12.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

INORMS COMMITTEE. ]
Case No.:20/4/83- g‘Party Name:GOLDSTAB 'Wéét/NrdlBé_té‘:}i/gg- - IStatus:Case
IALC1/2017 ORGANICS PVTLTD  |ALC1/2017 Deferred
5 [12.07.2017 ;
sgHQFile " "RIAFile ~ |LicNo/Date:0310812923 [Defer
:01/83/050/00213/AM18/  |:03/94/040/00008/AM18/ |27.04.2017 |Date:30.08.2017

Decision :The Committee con'si-dué“l:éakih;:a; a?beﬁge;danghci_ﬁ—oféamfﬁéﬁgqﬂlrés#t“ of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 14.07.2017. The case is re-listed for
30.08.2017.

" [CaseNo0.31/3/83-  |Party Name:SILVERLINE ~ |Meet No/Date:4/83-  |Status:Case
ALC1/2017 ITAPES MFG. PVT.LTD., |ALC1/2017 ‘Approved
| 12.07.2017

HQ File RLA File Lic.No/Date:0210207563 fDefer Date:
:01/83/050/00119/AM18/ !:02/24/040/0001 0/AM18/  128.04.2017 |

Decision: The Committee considered the case as per agenda and decided to ratify the norms
69 based on the written recommendation of Deptt. of IPP vide their U.O. No.7/291/201 7-TSW dated
13.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
[NORMS COMMITTEE.

| [CaseNo.93/3/83-  |Party Name:CROWN  |Mest No/Date'4/83- [Status:Case
ALC1/2017 LAMINATES PRIVATE  |ALC1/2017 Deferred

70| LIMITED 112.07.2017 |
HQFile ~ [RLA File |Lic.No/Date:0810140183 [Defer _
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:01/83/050/00181/AM18/ |:08/24/040/00468/AM17/ 101052017 |Date:30.08.2017
Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 04.07 2017 issued by Deptt. of IPP.

The case is re-listed for 30.08.2017. |

Case No.68/3/83-  |Party Name:MONTEX Meet No/Date:4/83- |Status:Case |
ALC1/2017 l‘GLASS FIBREIND PVT | ALC1/2017 ‘Approved

| LTD 112.07.2017
HQ File |RLA File ILic.No/Date:0310812994 |Defer Date:

:01/83/050/00156/AM18/ li:03/95I040100065!AM1 8  02.05.2017 |

IDecision: The Committee considered the case as per agenda and decided to ratify the norms

71 lbased on the written recommendation of Deptt. of IPP vide their U.O. No.7/14/2017-TSW dated
12.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

" [CaseN0..90/3/83-  |Party = |Meet No/Date:4/83-  |Status:Case
ALC1/2017 'Name:CATERPILLAR \ALC1/2017 Deferred
i ISIGNS PVT LTD 112.07.2017 {'

29 (HQ File !RLA File %Lic.NofDate:OB'l 0140199 |Defer
:01/83/050/00178/AM18/  |:08/24/040/00008/AM18/ [02.05.2017 Date:30.08.2017

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 13.06.2017. The case is re-listed for
30.08.2017.

o cad

73

Case No.:18/4/83- Party Name:KRISHNA ~ |Meet No/Date:4/83-  |Status:Case

ALC1/2017 IANTIOXIDANTS PVT. LTD. ALC1/2017 Approved
[12.07.2017 ;

HQFile j’ﬁLA File  |Lic.No/Date:0310813031 Defer Date:

:01/83/050/00211/AM18/ |:03/94/040/00082/AM18/ !03.05.201 7 5

Decision: The Committee considered the case as per Agenda and took the following decision,
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

74

Case No..32/4/83-  |Party Name:PHILODEN |Meet No/Date:4/83- [Status-Case
ALC1/2017 /AGROCHEM P LTD ALC1/2017 Deferred

I- 112.07.2017 |
HQFile "E"FELA*ﬁJe'“_“ ~ |Lic.No/Date:3410043155 Defer
:01/83/050/00225/AM18/  |:34/24/040/00012/AM18/ |03.05.2017 Date:30.08.2017

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 14.07.2017. The case is re-listed for
30.08.2017.

75

Case No.:35/4/83- [Party Name:PHILODEN EMeet No/Date:4/83- Status:Case
ALC1/2017 AGROCHEM P LTD ALC1/2017 Deferred
? [12.07.2017 ;

ST —_ - — FEEE e e e |
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HQFile " "IRIAFile  |Lic.No/Date:3410043154 [Dafer
/:01/83/050/00228/AM18/  |:34/24/040/00011/AM18/ 103.05.2017 Date:30.08.2017

Decision :The Committee considered the case a?pér agenda and?dltgd“tﬁhéﬁequest of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 14.07.2017. The case is re-listed for
30.08.2017.

|

Case No.:39/3/83- @Party Name:PAYAL ~ IMeet No/Date:4/83- |Status:Case
ALC1/2017 IPOLYPLAST PRIVATE \ALC1/2017 ‘Approved

; 7 ILIMITED 112.07.2017 |

HQ File IRLA File i'uc.No/Date:0510402445'pDefér_bafe: :

:01/83/050/00127/AM18/ :05/24/040/00018/AM18/ {04.05.2017 f

76 |Decision: The Committee considered the case as per Agenda and took the following decision.
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

[CaseNo.87/3/83-  [PartyNameMASU  |Meet NolDate4/83-  [Status:Case
ALC1/2017 BRAKE PADS PRIVATE  |ALC1/2017 Deferred
(LIMITED 112.07.2017 ii
- [HQ File IRLA File "' ILic.No/Date:0510402444 [Defer
:01/83/050/00175/AM18/  |:05/24/040/00038/AM18/ 04.05.2017 Date:30.08.2017

sent to Deptt. of IPP for providing the comments. U.O issued 10.08.2017. The case is re-listed for

Decision :The Committee considered the case as per agenda and noted that request of the firm |
30.08.2017.

e =R |
| [Case No.:33/4/83- ~ |Party Name:PHILODEN  |Meet No/Date:4/83- ’j"éi'étTJEEé's_e“ =1
!ALC1/2017 AGROCHEM P LTD IALC1/2017 Deferred
, | 112.07.2017 ;
- ]HQ File IRLAFile ~ |Lic.No/Date:3410043164 EDefer

:01/83/050/00226/AM18/  |:34/24/040/00010/AM18/  |04.05.2017 Date:30.08.2017

IDecision :The Committee considered the case as per agenda and noted that request of the firm
lsent to Deptt. of IPP for providing the comments. U.O issued 14.07.2017. The case is re-listed for
130.08.2017.

| |Case No.:34/4/83- ~ |Party Name:PHILODEN  |Meet No/Date:4/83-  |Status-Case
ALC1/2017 /AGROCHEM P LTD ALC1/2017 Deferred
_ ; [12.07.2017 ;

4g/HQ Fle ~ |[RLAFile  Lic.No/Date:3410043165 [Defer
:01/83/050/00227/AM18/  |:34/24/040/00016/AM18/  04.05.2017 IDate:30.08.2017

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 14.07.2017. The case is re-listed for
30.08.2017.

CaseNo.49/4/83-  |PartyName:INDIA  |Meet No/Date:4/83-  |Status:Case
ALC1/2017 IPESTICIDES LIMITED ~ [ALC1/2017 |Approved
112.07.2017 ,
80

HQ File ~ |RLAFile Lic.No/Date:0610038614 iDefer Date:
:01/83/050/00242/AM18/  |:06/24/040/00003/AM18/  |04.05.2017 |

[Decision : The Committee considered the case as per Agenda and took_ the f9jlovyi_ng __df__ciiﬁiog.”

Al
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Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
Epurposes.

|

IRA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

" [Case No..76/3/83- Party Name:REX TONE |Mest No/Date:4/83- Status:Case
ALC1/2017 (INDUSTRIES LTD. |ALC1/2017 |Deferred
5 112.07.2017
g1 [HQ File IRLA File Lic.No/Date:0310813079 Defer ]
:01/83/050/00164/AM18/ |:03/95/040/00001/AM18/ |05.05.2017 |Date:30.08.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 10.08.2017 issued by DGFT. The case

is re-listed for 3_0.08.2017. ]
| [CaseNo.91/3/83-  |Party Name:SALASAR Meet No/Date:4/83-  |Status:Case

IALC112017 [LAMINATES LIMITED IALC1/2017 |Approved

g 12.07.2017 ;g ,

HQ File IRLA File Lic.No/Date:0810140233 |Defer Date:

:01/83/050/00179/AM18/ E:OB/Z4IO40I00435/AM17! FD5.05.201 ¥ |

Decision: The Committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of Deptt. of IPP vide their U.O. No.7/283/2017-TSW dated
|26.07.20‘17 uploaded along with these minutes or as applied by the firm whichever is less under

para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

82

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
[NORMS COMMITTEE.

CaseNo.23/4/83-  |Party Name:KRISHNA  |Meet No/Date:4/83- _'§¥éih"s'f:'és_e
ALC1/2017 ANTIOXIDANTS PVT. LTD. |ALC1/2017 \Approved
[ g 112.07.2017 o
HaFile ~  |RLAFie |Lic.No/Date:0310813095 Defer Date:

I

:01/83/050/00216/AM18/  |:03/94/040/00010/AM18/ |05.05.2017

83 Decision : The Committee considered the case .;,15"|5er__a°\gj;c‘1aw and took the following decision.
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

jiRA concerned may take necessary action under Para 4.7 of HBP as per above decision of
[NORMS COMMITTEE.

r Case No.:6/4/83- Party Name:DOOWON  [Meet No/Date:4/83- Status:Case
ALC1/2017 ELECTRONICS INDIA ALC1/2017 |Deferred
PRIVATE LIMITED, 112.07.2017 |
gq|HQFile " "TRIAFile Lic.No/Date:0410163076 |Defer
:01/83/050/00199/AM18/  |:04/24/040/00012/AM18/ |08.05.2017 IDate:30.08.2017

Decision :The Committee considered the case as pVerha_gendva and noted that rec'ﬁé_st of the firm
sent to Deptt. of IPP for providing the comments. U.Q issued 14.07.2017. The case is re-listed for
30.08.2017.

g5 |Case No.:3/3/83- ;Party 7 [Meet No/Date:4/83- m_éStatus:Case l
ALC1/2017 IName:SMOOTHLINE ~ |ALC1/2017 7 §Pef§r_re§:|_

Aol
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R

—

WRITING INSTRUMENTS [12.07.2017 |

: IPVT. LTD. | |
HO File RUAFle o NoDatei0310813182 Dofer
:01/83/050/00091/AM18/ :03/95/040/00053/AM18/ {11.05.2017 iDate:30.08.2017

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 23.06.2017. The case is re-listed for
30.08.2017.

| [Case No.:98/3/83- [Party Name:YORK PRINT [Meet No/Date:4/83- |Status:Case
ALC1/2017 HPRIVATE LIMITED, \ALC1/2017 IDeferred
; 112.07.2017 ;
g6 |HQ File RLAFile ~ |[Lic.No/Date:0210207591 Defer
:01/83/050/00186/AM18/  1:02/24/040/00024/AM18/ 112.05.2017 IDate:30.08.2017

Decision :The Committee considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 16.06.2017 issued by Deptt. of IPP.
The case is re-listed for 30.08.2017.

- ]
" [Case No.:1/4/83-ALC1/2017 [Party Name-INDIAN [Meet No/Date:4/83- [Status:Case
IOXIDES AND CHEMICALS |ALC1/2017 Approved
IPRIVATE LIMITED 12.07.2017 ,
HQFile RLAFile  |Lic No/Date:3110066733 [Defer Date:

[01/83/050/00194/AM18/ £:31/83I040!00022IAM1 8/ |12.05.2017 |

87 [Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

e

Case No.:5/4/83-ALC1/2017 [Party Name:MADRAS Meet No/Date:4/83-  |Status:Case
| [FLUORINE PRIVATE ALC1/2017 \Approved

i ILIMITED, {12.07.2017

HQ File o [RLAFile "l ic No/Date:0410163107 |Defer Date:

i
:01/83/050/00198/AM18/  |:04/24/040/00006/AM18/ 115.05.2017 i

88 |Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

~ [CaseNo.48/4/83-  [Party Name:RAFBRIX [Meet No/Date:4/83-  |Status:Case
ALC1/2017 IPRIVATE LIMITED IALC1/2017 Rejected
I 12.07.2017 !
HQFle ~ [RLAFile ~ |Lic.No/Date:0510402555 |Defer Date:

89 !

:01/83/050/00241/AM18/ :05/24/040/00081/AM18/ 115.05.2017 !

Decision: The Committee considered the case as per agenda and decided to reject the case as it
would be difficult to establish nexus between import and export items in this case. Firm may be
requested to approach Drawback Directorate for fixation of Brand Rate of Drawback in this case.
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| [CaseNo.22/ai83- |Party Name:EVONIK ~ |Meet No/Date:4/83-  [Status:Case
ALC1/2017 \CATALYSTS INDIA JALC1I2017 Deferred
5 |PRIVATE LIMITED. 112.07.2017 ,‘

o0 |HQ File IRLA File Lic No/Date:0310813296 [Defer
[:01!83/050/00215/AM18/ :03/94/040/00122/AM18/ |16.05.2017 |Date:30.08.2017
Decision :The Committee considered the case as per agerﬁé and decided to defer consideration
of the case for want of information from the firm. D/L to be issued by DGFT. The case is re-listed
for 30.08.2017.

F"Case No.:1/3/83- \Party Name:D J S _ irMeet No/Date:4/83- Status:Case
ALC1/2017 \*PRINTERS PVT. LTD,, |IALC1/2017 Deferred

x; 112.07.2017 ;

91 HQ File RLA File Lic.No/Date:0510402600 fDefer
:01/83/050/00089/AM18/ |:05/23/040/00061/AM18/ [17.05.2017 {Date:30.08.2017
Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 23.06.2017. The case is re-listed for
30.08.2017.

| |case No.:50/3/83- Party Name:SMI COATED _ |Meet No/Date.4/83- Status:Case
ALC1/2017 \PRODUCTS PVT. LTD. \ALC1/2017 |Approved

112.07.2017 g-
IHQ File [RLA File o * |Lic.No/Date:0310813357 iDefer Date:

|:01l83/050/00147!AM1 8/ §:03l951040/00071/AM1SI [17.05.2017 I

Decision: The Committee considered the case as per agend?énd decided to ratify the norms
based on the written recommendation of Deptt. of IPP vide their U.O. No.7/32/2017-TSW dated
24.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under

para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

92

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

_— L == i
| [Case No..24/4/83- '"fpéﬁy Name:GUJARAT Meet No/Date:4/83- ﬁﬁjgté'{chE's"E |
ALC1/2017 'BOROSIL LIMITED IALC1/2017 Deferred
, 5 112.07.2017
o3 [HQ File - RLA File Lic.No/Date:0310813352 |Defer
:01/83/050/00217/AM18/  |:03/94/040/00101/AM18/ 17.05.2017 iDate:so.qs.zow

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 14.07.2017. The case is re-listed for
30.08.2017.

Case No.:25/4/83- _]rl:"é—ﬁy Name:DIGICHEM TME&’NED&E&?  [Status:Case
ALC1/2017 [INDUSTRIES .‘;ALC1I2017 |Approved

_ 1 112.07.2017 e
HQFile  |RLAFile

| |Lic No/Date:0310813316 [Defer Date;
:01/83/050/00218/AM18/ |:03/94/040/00076/AM18/ 117.05.2017 |

Decision : The Committee considered the case as ber Agenda and took the following decision.
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

94

[RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

———— ——e— —eeeee
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| _NoRwscommTEE
- ]
| [CseNo3g® Paty |VeetNoDais s [SiatusiCass
‘ALC1:’2017 Name:WILLOWOOD ALC1/2017 lDeferred
i | CHEMICALS PVTLTD  (12.07.2017 t
os HQFie RLAFie "|Lic-No/Date:0210207608 [Defer
[:01/83/050/00231/AM18/ 1:02/241040/0001 7/AM18/ ]18.05.201 7 {Date:30.08.2017

[Decision :The Committee considered the case as per agenda and decided to defer consideration
|of the case for want of information from the firm. D/L dated 10.08.2017 issued by DGFT. The case
lis re-listed for 30.08.2017.

e e —— 1]
| [CaseNo.50/4/83- |Party Name:SHITAL ~ |Meet No/Date:4/83- ~ |Status:Case |
ALC1/2017 INDUSTRIESPVTLTD  |ALC1/2017 Approved

B S N 112.07.2017
HQ File IRLA File ILic.No/Date:0810140326 |Defer Date: |

:01/83/050/00243/AM 18/ é:08124I040/00532/AM 171 [19.05.2017 P

96 [Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

| |case No..26/4/83- "_‘”j”ﬁé“&'; Name:ASTEC  |Meet No/Date:4/83-  [Status:Case
ALC1/2017 ILIFESCIENCES LTD., \ALC1/2017 \Approved
g 112.07.2017 U
HQ File ' RLA File iLid.No/D’atezom081’3431‘"{6efé’r Date:

'01/83/050/00219/AM18/  :03/94/040/00080/AM18/  (22.05.2017 ;

97 [Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

r_lCase No.:27/4/83- EParty Name:ASTEC ngVTeet No/Date:4/83- iStatus:Case
ALC1/2017 LIFESCIENCES LTD., IALC1/2017 |Approved
| | [12.07.2017 a
HQ File [RLA File R

| Lic.No/Date:0310813430 iDefer Date:
:01/83/050/00220/AM18/  |:03/94/040/00079/AM18/ 22.05.2017

98 [Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for redemption
purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

" [CaseNo.15/4/83- - |PatyName:DEEDEE  |Meet NoDate:4/83-  [Status:Case |

99 |ALC1/2017 ILABEL ALC1/2017 Deferred
f i 12.07.2017 i




31

HQFile  |RLAFile |LicNo/Date:0310813462 [Defer
:01/83/050/00208/AM18/  |:03/94/040/00129/AM18/  (23.05.2017 |Date:30.08.2017

Decision :The Committee considered t-?_légagé—é's?)e—r aigenda and noted tr;étTequest of the firm

sent to Deptt. of IPP for providing the comments. U.O issued 14.07.2017. The case is re-listed for
30.08.2017.

fCase No.:50/3/83- Party Name:CHEMICO |Meet No/Date 4/83- |Status:Case |
ALC1/2017 CHEMICALS PVTLTD  |ALC1/2017 Deferred
;‘ 1, ) 112.07.2017 j

100 HQ File IRLA File iiuc.|\1c>fc'>at:'e:u:15i'04026'552''jiis-.'f?" 0
:01/83/050/00138/AM18/ |:05/23/040/00076/AM18/ |24.05.2017 |Date:30.08.2017

Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. The case is re-listed for 30.08.2017.

F-QHEEEE—NT).H@JB;&T;_ R "'iﬁény Name:BAYER VAP| "[’Meefti No/Date:4/83- ";E'siéﬁis*:éE‘sZ
i‘ALC11201 4 [PVT.LTD. IALC1/2017 IApproved
| g 112.07.2017 3
e ey {

[RLA File 7 Lic.No/Date:0310813535 [Defer Date:
03/94/040/00047/AM18/  25.05.2017 l'

101 Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA

would compare this with the quantity applied by the firm and allow lower of the two for
redemption purposes.

:01/83/050/00209/AM18/

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of

NORMS COMMITTEE. 7
| [CaseNo.17/4/83-  |Party Name:GODREJ ‘“‘fn‘neét'ﬁabha‘teﬂﬁél“““‘-"S‘i‘a“il]?éé‘se_'
ALC1/2017 IINDUSTRIES LTD ALC1/2017 |Approved
| 112.07.2017 |
HQFile ~ RLAFile ~ |Lic.No/Date:0310813555 |Defer Date:

:01/83/050/00210/AM18/  |:03/94/040/00169/AM18/ 125.05.2017

102 |Decision : The Committee considered the case as per Agenda and took the following decision.
Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for
redemption purposes.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

Case No.:30/4/83-  |Party Name:HINDUSTAN |ﬁéét No/Date:4/83-  |Status:Case
ALC1/2017 ICORK ALC112017 Deferred
| i 112.07.2017 y

105 HQFile [RLAFile Lic.No/Date:0510402701 [Defer
:01/83/050/00223/AM18/ [:05/23/040/00079/AM1 8/ |25.05.2017 |Date:30.08.2017

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 14.07.2017. The case is re-listed
for 30.08.2017.

Case No.:28/4/83- |Party Name:KLJ ORGANIC Wleet No/Date: 4/83- jStatus:Case
104 |ALC1/2017 JLTD IALC1/2017 Approved

|
1

~ 112.07.2017 |
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] HaFile ~ |RLAFile = *Lic.No/Date:0510402717 [Defer Date:
:01/83/050/00221/AM18/  |-05/23/040/00084/AM18/ 126.05.2017

|Decision : The Committee considered the case as per Agenda and took the following decision.
[Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA
would compare this with the quantity applied by the firm and allow lower of the two for
redemption purposes.

[RA concerned may take necessary action under Para 4.7 of HBP as per above decision of |

INORMS COMMITTEE.s |
"I‘Eaég No..14/4/83- [Party Name:HINDUSTAN |Mest No/Date-4/83. |Status:Case
ALC1/2017 [PLATINUMPVT.LTD  |ALC1/2017 |Deferred
| | = 112.07.2017 |
105 |HQ File IRLA File ] lLic No/Date:0310813626 |Defer
:01/83/050/00207/AM18/ |:03/94/040/00961/AM17/ |29 05.2017 Date:30.08.2017

Decision :The Committee considered the case as per agenda and decided to defer the case for
examining the request of the firm. The case is re-listed for 30.08.201 7. |

i

ICase No.:13/4/83- Party Name:INCO ~ [Meet No/Date:4/83-  |Status.Case
ALC1/2017 ICOLOURS INDIA \ALC1/2017 [Deferred
PVT.LTD. 112.07.2017
- [HQ File RLA File  |LicNo/Date:0310813673 [Defer
:01/83/050/00206/AM18/ |:03/94/040/00146/AM18/ 130.05.2017 Date:30.08.2017

[Decision :The Committes considered the case as per agenda and decided to defer consideration
of the case for want of information from the firm. D/L dated 10.08.2017 issued by DGFT. The
case is re-listed for 30.08.2017. i

—— T — = e ———ee e S PO |

Case No..51/4/83-  [Party Name:AICA Meet No/Date:4/83-  [Status:Case
ALC1/2017 LAMINATES INDIA IALC1/2017 Deferred
IPRIVATE LIMITED 112.07.2017 g
107 HQFile IRLA File Lic.No/Date:0510402747 |Defer
'01/83/050/00244/AM18/ |:05/23/040/00062/AM18/ |30.05.2017 \Date:30.08.2017

Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 14.07.2017. The case is re-listed
for 30.08.2017. 7

e ——— e —

 [CaseNo.29/4/83- [Party Name:BRAKEWEL |Mest NolDate:4/83- [Status:Case
ALC1/2017 AUTOMOTIVE ALC1/2017 Deferred
ICOMPONENTS(I)P.LTD. [12.07.2017 |
HQFile RLAFile |LicNo/Date:0510402978 [Defer

L :01/83/050/00222/AM18/ f:OSI23/040/00050/AM18/ 31.05.2017 |Date:30.08.2017

Decision :The Committee considered the case as pef agenda and noted that request of the firm I
jsent to Deptt. of IPP for providing the comments. U.O issued 14.07.2017. The case is re-listed
{for 30.08.2017. !

~[CaseNo..31/4/83-  [Party Name:PHILODEN |Meet No/Date:4/83.  |Status-Case
ALC1/2017 AGROCHEM P LTD IALC1/2017 Deferred
5 112.07.2017 i
109 |HQ File IRLA File ILic.No/Date:3410043249 iDefer
:01/83/050/00224/AM18/  |:34/24/040/00045/AM18/ |31.05.2017 ;Date:30.{_}8.201 T
Decision :The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 27.07.2017. The case is re-listed

bl
%
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for 30.082007. 90— T
| [CaseNo.36/4/83-  |Party Name:RECKITT Meet No/Date:4/83-  [Status:Case
ALC1/2017 IBENCKISER IALC1/2017 Deferred ;
iHEALTHCARE INDIA {12.07.2017 |
[ _ IPRIVATE LIMITED ; -; '
110 |HQ File IRLA File ~ |Lic.No/Date:0510402985 Defer
:01/83/050/00229/AM18/ |:05/24/040/00107/AM18/ a31 .05.2017 yDate:30.08.201 7|
Decision : The Committee considered the case as per agenda and noted that request of the firm
sent to Deptt. of IPP for providing the comments. U.O issued 27.07.2017. The case is re-listed
for 30.08.2017.
 [CaseNo.37/4/83-  |Party Name:RECKITT Meet No/Date:4/83-  [Status:Case
iALC112017 \BENCKISER IALC1/2017 |{Approved
; HEALTHCARE INDIA 12.07.2017 J
i |PRIVATE LIMITED i - ]
HQFile ' [RLA File Lic.No/Date:0510402983 jbéﬁerﬁaté:'
:01/83/050/00230/AM18/ %:05/24/040/00106/AM1 8/ 131.05.2017 |
111 |Decision: The Committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of Deptt. of IPP vide their U.O. No.7/178/2017-TSW dated
19.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.
Case No.:105/3/83-  |Party Name:RECKITT * Meet No/Date:4/83- [Status:Case
ALC1/2017 BENCKISER ;‘ALC1I201 7 |Approved
HEALTHCARE INDIA _%12.07.2017 E
PRIVATE LIMITED | r
HQ File ~ [RLAFRle j[iEﬁJDate;om04030537foefer Date:
:01/83/050/00193/AM18/ :05/24/040/00108/AM18/ 105.06.2017 |

112 \Decision: The Commiﬁeé—&)héiaéfeﬂ the case as

per agenda and decided to ratify the norms
based on the written recommendation of Deptt. of IPP vide their U.O. No.7/178/2017-TSW dated
25.07.2017 uploaded along with these minutes or as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end
on this document.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of
NORMS COMMITTEE.

i e e e i i
Case No.:7/4/83-ALC1/2017 [Party Name:KRISHI  |Meet No/Date:4/83-  |Status:Case
RASAYAN EXPORTS ALC1/2017 Approved
g PRIVATE LIMITED [12.07.2017 f
113 [HQ File

RLA File ~ [Lic.No/Date:0210207655 iDefer Date:

:01/83/050/00200/AM1 8/ :02/24/040/00042/AM18/ QOT. 06.2017

Decision: The Committee considered the case as per agenda and decided to ratify the norms

based on thewritten recommendation of Deptt. of C&PC(PC. Div) vide their

Lol
o
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UO.No.14010/79/2013-CH-1I dated 20.012015" on repeat basis, uploaded along with these i
minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. The minutes |
|signed by Technical Authority have been placed at the end on this document. ,

I ,
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of '
NORMS COMMITTEE. !

[ ~ |case NEE?ZT&%ZK[&T/QGi’f'ffﬁény’Nam'e:vin’Eb"LABS |Meet No/Date:4/83-  [Status:Case
, |

!LIM!TED IALC1/2017 !Approved
; ,g [12.07.2017 J
HQ File ' “jRLK File ' o Lic.No/Date:0910065204 |Defer Date:
:01/83/050/00195/AM1 8/ '09/24/040/00138/AM18/  122.06.2017 !

114 fDecision : The Committee considered the case as per Agenda and EBER]BE?GIBW@_ decision.
[Firm will submit GST / excise Certified consumption data to the RA at the time of redemption. RA

would compare this with the quantity applied by the firm ang allow lower of the two for
redemption purposes.

RA concermned may take necessary action under Para 4.7 of HBP as per above decision of

ARNRGIMMITIEE, S
| [CaseNo.zas  [Party Name:CHEMICO - Mest NoDate:4/83- [Status:Cass
ALC1/2017 CHEMICALS PVTLTD  |ALC1/2017 Deferred
! _t 12.07.2017 U
M5HQFle  RiAFie Lic.No/Date:0510403222 [Defer |

|:01/83/050/00196/AM18/ 55:051231040/001 12/AM18/ |23.06.2017 Date:30.08.2017
Bé_ciéfaﬁ:vyfﬁemaéﬂnﬁft_ée cdnsfdered the case as per agenda and decided to defer the case for |
examining the request of the firm. The case is re-listed for 30.08.2017.

Date:11.08.2017 k k mushahary
Place:New Delhi Asst. Director General of Foreign Trade
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£ No. 712201201515y

Mimstry of Commerce & Indust
epartment of Industrig) Poh’cy & Promotion
Section)

Subject : Advance Authorisation No. 0310264793 dated 22.4.2004 for export of

DPC-107 Ester Gum - M/s Dujodwala Paper Chem. Ltd.-Mumbai
DGFT U0 No. 01/83/1 7/0004/AM-18/DES

~4/71 dated 21 .6.2017

Quantity recommended
for export of 1 KG. of the
export product (KGS

DPC-107 Ester
(Esterfied
Glycerine

\\%/
AND LAL)

DIPP
Tele: 23061085

DGFT (NC-IV)
o




F.No.R-H/D-IH/Misc.-Cerﬁﬁcate/éo16~1 ES
)Product ! FENOXANIL (N1 -

hwar, 26.05 2577

Total
; Production of =
Year thetrsstian Quantity of diflerent items /materials consymeq for production of ] Quantity
Product (KGs, ) FENOXANIL chz:é?;gﬁnn
2-{2 4-Dichlorophengxvy - ionic ar: (Kgs/Kgs)
(DCPPA) = Xy) Propionic acid
- : 27235,
© égﬂgﬁ)z 3-Dimethy Butyronitrile 560 K& S
o
15207.
.T', 27400.00 N-Haxane 00| Ltr 0.555
42634.40 | KG 1
S Toluene 556
8 : Sl 19755.40 | KG 0.721
caustic lye (47 % Min) 4373040 | KG 1.596
Dlmgthyl .Formamide 164.40 | KG 0.006
Sodium Bicarbonate 11754.60 | KG 0.429
Thionyl Chloride 13124.60 | KG 0.479
2 - (2, 4-Dichlorophenoxy) - propionic acid
(DCPPA)
i 45503.92 | KG 0.979
| 2-Amino-2, 3-Dimethyl Butyronitrile
2 BN) 23425.92 | Ltr 0.504
S . 112667.52 | KG 2.424
o N-Haxane . .
3 46480.00 Tkl 47270.16 | KG 1.017
] Caustic lye (47 % Min) 54381.60 | KG 1.170
Dimethyl Formamide 278.88 | KG 0.006
- : 20079.36 | KG 0.432
Sodium Bicarbonate o g
Thionyl Chloride 22542.80 :
p.
©
S No — Production
(3]

i i duct has been manufactured in the veari.e. 2014-15 and
. consumpti(:intratlZubaslei;jdo;yprti(;e::;ge:sza; Sbaass:ezejrtotheir SAP report/record duly certified by the C:hartered
}5-16 i perd :oadiffeffnce in consumption ratio between the year 2014-15 and 2015-16, the as?ess.ee rn:c:;m;e:
-ountan'tl Vsl i ield improvement of product. The above ratio may be considered for fixation of inp
g diﬁerer;cet:ns?::jc’:o i: agreed or take action as deemed fit. This is with reference to letter no.
put ratio o e

: jes Limited issued by Shri KK
- /83/50/787/AM17/DES-IV/104,105 dated.02.03.2017 address to Pl Industries Limited issued by ‘
0-01 8 X /)

i Officer, New Delhi.
reign Trade Development
i) M \\,\ Y Yours faithfully

| C
(I. R. MEENA)
_ Superinfendgbbnt
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. Government o India "'717)—'/—, M
Ministry of Chemicals & Fertilizers / J@‘J /
Deptt.of Chemicays & Petrochemicals ﬂ_fé/ -
Sub:  Application from ppys. Dorf Ketal Ché;ﬁicafs for

has furnished details of

y certified by caA
em, this Department

-5/Sylfat/Syifat a1/
Oleic 15 pky Fatty Aciq/ Oleic
Acid 70%/ Resiacid R-5

ii) Tri Ethylene Tetramine / TETA

i) DDSA (Do Decenyl Succinic 0.331 kg
Anhydride)/

TPSA (Tetra Propenyl Succine
Anhydride)

iv) Dilutin Oil/ Americas Core 100 0.408 kg

olsetich_

3 (JASBIR SINGH)

Consultant
hri G. Sarvanan, FTDO O/o DGFT, UDYOG BHAWAN NEW DELHI
eptt of C& PG 1.0 No. 14010/864 /2011 -Ch || dated 18.10.2011

\b\“‘
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b
Gov. ; -
Y o Chomeg 4100, TS
Departmen; of Che 2 Crllizers

Micals & Petrochemicals ﬂ‘féj ,)/ué-l//f)

Shastyj BhaWan, New. Delnj

e

Export ltem

ance licence
2 Import It
T -Namé i Qty Name Qty
- Indoxacarb 150 Tkg 1. Indoxacarp Technical
- {Indoxacarb 15.go, EC)

] 0.168 kg
(ai. 95% basis)
_ . (DPX-KN12g Melt Tech Bulk)
2. Agnique ME 610/ Agnique 0683kg, - -
ME 610 U/ Agnique ME - - T
610-G/ Agnique ME 810-F
= s (Fatty Acid Methy] Esters)
Sl 3. Agnique BL 2707

(Anionic/ Non-ionic surfactant
blend)

0.100 kg

\‘I ™~

\C‘-\';(
AT 6\
(P.P_.Srivastava)

:
Deputy Industrial Adviser ;

= “This has the approval of competent airtharin .

_. |
h#’ﬁiléaravanan FTDO. O/o the DGFT, Udyog Bhavan, New Delhj it
Deptt of Cape U.0.NO.15022/3/2008-Ch. |l dated 19.4.2011 |

AR




- 39— et

F. No. 7/326/2017-Tsw W 99
Ministry of Commerce & Indust
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW- SECTION)

Subject: - Advance authorization for the export of Prepaid Mobile Recharge Cards-
M/s Secyre Print Solutions Pvt, Ltq.

Ref: 01/83/50/783/AM-1 3/DES-IV Dateq 1 6.1.2013

Advance Authorization: 0210184805 dated 27-1 2-2012

Taking into consideration of norms fixed in the past, the following norms are recommended:-

Export item
[S:No. | Teem of export Quantity
1. | Prepaid Mobile Recharge Cargs - consisting of 1 pin in each card : 82,00,00,000
82,00,00,000 Dins (net weight approx. 16,40,000 Kq number
Prepaid Mobile Rech consisting of 2 pins in each carg 74,00,000 number
1,48,00,000 pj

. 14,800 K

95,00,000 number

70,00,000 number

60,00,000 number |

Prepaid Mobile Recharge Sheets - consisting of 10 pins in each sheet : | 10,00,000 number
1,00,00,000 pins (net weight approx. 2,000 Kg)

7. | Prepaid Mobile Recharge Sheets - consisting of 20 pins in each sheet : | 5,00,000 number
1,00,00,000 pins (net weight approx. 1,000 Kg)

8. | Prepaid Mobile Recharge Sheets consisting of 50 pins in each sheet : [ 12,00,000 number
6,00,00,000 pins (net weight approx. 2,400 Kg)

=]
Import Items :- -
-No. | Item of import Quantity e

TS = :RZ?elvant GpSM Paper (200-400 1.05 Kg/ Kg content contained in export product
2 lcrisM) colour whit 10 gm/ Kg of paper used subject to 2% of FOBtvaJue

[ 9/ Kg i i duc

ilm: Si . Micron 30 | 1.05 Kg/ Kg content contained in export pro

2 g('l?gilzlclen; =8 Bdmm, W Subject to maximum 0.5% of FOB value of export
) Packing Carton Box As per Eac@g_gollcy
6 Scratch off labels Net + 2%

¥ onsultant
%’\\ 02-08-2017
DGFT(NC)
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F. No. 7/326/2017-TSW \\‘
Ministry of Commerce & Industry
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW- SECTION)
Subject: - Advance authorization No. 0210177792 dated 18.5.2012 for the export of Prepaid Mobile

Recharge Cards- M/s Secure Print Solutions Pvt. Ltd.
Ref: 01/83/50/228/AM-13/DES-IV Dated 14.6.2012

Taking into consideration of norms fixed in the past, the following norms are recommended:-

Export item —
S.No. | Item of export Quantity
1. | Prepaid Mobile Recharge Cards : consisting of 2 pin in each card : | 20,00,00,000
40,00,00,000 pins (net weight approx. 4,00,000 Kgs.) number
2. | Prepaid Mobile Recharge Cards : consisting of 1 pins in each card - 20,00,00,000
40,00,00,000 pins (net weight approx. 4,00,000 Kgs.) number
Import ltems :-
S.No. | Item of import Quantity
1 Relevant GSM Paper (200-400 1.05 Kg/ Kg content contained in export product
GSM) colour white
2 Ink 10 gm/ Kg of paper used subject to 2% of FOB value
3 BOPP Film : Size 94mm, micron 30 1.04 Kg/ Kg content contained in export product
4 CTP Plates Subject to maximum 0.5% of FOB value of export
5 Packing Carton Box As per packing policy
6 Scratch off labels Net + 2%
01-08-2017
DGFT(NC)

AW
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F. No. 7/74/2017-TSW \ 27

Ministry of Commerce & Industry
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW- SECTION)

Subject : Application of M/s Arvind PD Composites (P) Ltd. for the export
of Woven Fabrics of Glass Rovings.

Reference :- F.N0.01/83/50/203/AM18/DES-IV/82 dated 14.7.2017
» Advance Authorization No. 0810133636 dt. 17.10.2014 Export quantity : 800000 kg.

F.No.01/83/50/204/AM18/DES-IV/83 dated 14.7.2017
* Advance Authorization No. 0810125218 dt. 30.09.2013 Export quantity : 800000 kg.

In the past for the manufacture of Glass Fabric 3.64% wastage

was allowed for Glass Roving. Accordingly, the following norms are
recommended :-

Export item : Woven Fabrics of Glass Rovings

Import Item:- Glass Fiber Rovings ( Relevant)
Quantity:- 1.0364 Kg./Kg content contained in export product

%

(Nand Lal)
Consultant

" 04.08.2017
DGFT (NC-IV) AN
,
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F. No. 7/74/2017-TSW % \
Ministry of Commerce & Industry

DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW- SECTION)

Subject : Application of M/s Arvind PD Composites (P) Ltd. for the export
of Woven Fabrics of Glass Rovings.

Reference :- F.N0.01/83/50/203/AM18/DES-IV/82 dated 14.7.2017
 Advance Authorization No. 0810133636 dt. 17.10.2014 Export quantity : 800000 kg.

F.No.01/83/50/204/AM18/DES-IV/83 dated 14.7.2017
* Advance Authorization No. 0810125218 dt. 30.09.2013 Export quantity : 800000 kg.

In the past for the manufacture of Glass Fabric 3.64% wastage

was allowed for Glass Roving. Accordingly, the following norms are
recommended ;-

Export item : Woven Fabrics of Glass Rovijngs

Import Item:- Glass Fiber Rovings ( Relevant)
Quantity:- 1.0364 Kg./Kg content contained in export product

L~

(Nand Lal)
Consultant
04.08.2017

DGFT (NC-IV) Q\%\ AN



F. No. 7/74/2017-TSW
Ministry of Commerce & Industry
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW- SECTION)

Subject : Application of M/s Arvind PD Composites (P) Ltd. for the export
of Multi Axial Fabrics of Glass Rovings.

Reference :- F.No.01/83/50/201/AM18/DES-IV/81 dated 14.7.2017
e Advance Authorization No. 0810139201 dt. 08.02.2017 Export quantity : 1100000 kg.

F.No.01/83/50/202/AM1 SIDES-IVIBO dated 14.7.2017
e Advance Authorization No. 0810136407 dt. 02.11.2015 Export quantity : 1000000 kg.

F.No.01/83/50/205/AM18/DES-IV/84 dated 14.7.2017
* Advance Authorization No. 0810135372 dt. 27.05.2015 Export quantity : 1000000 kg

In the past for the manufacture of Glass Fabric 3.64% wastage

was allowed for Glass Roving. Accordingly, the following norms are
recommended :-

Export item : Multi Axial Fabrics of Glass Rovings

Import Item:- Glass Fiber Rovings ( Relevant)
Quantity:- 1.0364 Kg./Kg content contained in export product

NV g

A Consultant
W\ 04.08.2017
DGFT (NC-V)



Government Of India 7,
istry of Chemicals &Fertilizers %‘/’,—/

eptt. of Chemicals & Petrochemicals

362 qqd?‘)‘ka‘l-/'YS/

s United Chemie for issuance of licence. Ne - © 10/

jtted present application for issuance of

Chemie have subm
w materials for the manufacture and export of Direct Yellow

he party has furnished details of

has been examined. T _
past production consumption data. Following norms may be

application:
Qty. Item of import Qty.

) 1kg. 1) Para Nitro Toluene 0.246 kg.

2) Diethanol Amine 0.215 kg.

4) Tri-N-Butyl Amine 0.037 kg

<.

( JASBIR SINGH )
INDUSTRIAL ADVISER

DO. 0/oDGFT. Udyog Bhavan. New Delhi.
0.14010/78/2008/Ch.II Dated 24.3.2010

My
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F. No. 7/74/2017-TSW
Ministry of Commerce & Industry
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW- SECTION)

Subject : Application of M/s Arvind PD Composites (P) Ltd. for the export
of Multi Axial Fabrics of Glass Rovings.

Reference :- F.N0.01/83/50/201/AM18/DES-IV/81 dated 14.7.2017
* Advance Authorization No. 0810139201 dt. 08.02.2017 Export quantity : 1100000 kg.

F.No.01/83/50/202/AM18/DES-IV/80 dated 14.7.2017
» Advance Authorization No. 0810136407 dt. 02.11.2015 Export quantity : 1000000 kg.

F.No.01/83/50/205/AM18/DES-IV/84 dated 14.7.2017
* Advance Authorization No. 0810135372 dt. 27.05.2015 Export quantity : 1000000 kg

In the past for the manufacture of Glass Fabric 3.64% wastage
was allowed for Glass Roving. Accordingly, the following norms are
recommended :- ‘

Export item : Multi Axial Fabrics of Glass Rovings

Import Item:- Glass Fiber Rovings ( Relevant)
Quantity:- 1.0364 Kg./Kg content contained in export product

Consultant

04.08.2017
DGFT (NC-IV) Vﬂ\m '
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F. No. 7/74/2017-TSW l/\/
Ministry of Commerce & Industry C .
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION //
(TSW- SECTION)

Subject : Application of M/s Arvind PD Composites (P) Ltd. for the export
of Multi Axial Fabrics of Glass Rovings.

Reference :- F.N0.01/83/50/201/AM18/DES-IV/81 dated 14.7.2017
¢ Advance Authorization No. 0810139201 dt. 08.02.2017 Export quantity : 1100000 kg.

F.No0.01/83/50/202/AM18/DES-IV/80 dated 14.7.2017
» Advance Authorization No. 0810136407 dt. 02.11.2015 Export quantity : 1000000 kg.

F.No.01/83/50/205/AM18/DES-IV/84 dated 14.7.2017
e Advance Authorization No. 0810135372 dt. 27.05.2015 Export quantity : 1000000 kg

In the past for the manufacture of Glass Fabric 3.64% wastage

was allowed for Glass Roving. Accordingly, the following norms are
recommended :- .

Export item : Multi Axial Fabrics of Glass Rovings

Import Iltem:- Glass Fiber Rovings ( Relevant)
Quantity:- 1.0364 Kg./Kg content contained in export product

A\

(Nand Lal)
Consultant

: 04.08.2017
DGFT (NC-IV) % U\\ \\j

\“ -




Government of India }
icals &Fertilizers jo d// ”J/Z

finistry of Chem
Deptt. of Chemicals & Petrochemicals Q b 2 e

- ot , fuagdhe?i7S

s United Chemie for issuance of licence.Ne,~

esent application for issuance of

Chemie have submitted pr
rt of Direct Yellow

_w materials for the manufacture and expo

y has been examined. The party has furnished details of
past production consumption data. Following norms may be

ce application:

Qty. [tem of import Qty.
d 1ke. 1) Para Nitro Toluene 0.246 kg.
2) Diethanol Amine 0.215 kg.
4) Tri-N-Butyl Amine 0.037 kg
( JASBIR SINGH )
INDUSTRIAL ADVISER

TDO, 0/oDGFT, Udyog Bhavan, New Delhi.
No.1401 0/78/2008/Ch.I1 Dated 24.3.201 0

\\\\W




No.7/7/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject: Application for Advance Authorization No.0910064329 Dated 31-10-2016
for the export of Self Adhesive Label Stock - M/s Stic-On Papers Pvt Ltd.

Ref: DGFT U.O. No. 01/83/50/1040/AM-17/DES-IV/303 Dated 27-03-2017

The SION for Self Adhesive paper is fixed at A-2866 and taking cue of this SION and
norms fixed for release liners, the following norms are recommended:-

Export Item: Self Adhesive Label Stock

Quantity : 1 Sq mt

Import Items :
S.No. ;hltein sought to be imported Duty Free Quantity recommended
1. | Polypropylene Film FFP80/Synthetic Paper — | 1.04 Sq mt/ sq. mt. content contained
. 80/MIC/ GSM +/- 10%- various grade - in export item
i . various widths
2. - Relevant thickness Release Base Paper 1.04 Sq mt/ sq. mt. content contained
Glassine- Various Colours- 60 GSM Various | in export item
_ Widths
'3 | Hot melt Adhesive various Grades Not allowed as details not given
4 Adhesive / polymer 2.1 gm/Sqmt of export item or
- B applied quantity whichever is less
5 - Catalyst OL 0.021 gm/Sgmt of export item or
applied gquantity whichever is less
6. | Cross linker 0.0735 gm/Sgmt of export item or
i applied gquantity whichever is less
| 7. | CRA/ Control Additive Not allowed as details not given

Note: GSM of Film and Base Paper Import items should be the same as used in Export

item.

(NAND LAL)
onsultant

| w\\\ 21-7-2017

DGFT (NC)
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No.7/7/2017-TSW

DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section) /
...................... \>

Subiject: Application for Advance Authorization No.0910064328 Dated 31-10-2016
for the export of Self Adhesive Label Stock - M/s Stic-On Papers Pvt Ltd.

Ref: DGFT U.O. No. 01/83/50/5/AM-18/DES-IV/26 Dated 19-05-2017

The SION for Self Adhesive paper is fixed at A-2866 and taking cue of this SION and
norms fixed for release liners, the following norms are recommended:-

Export Item: Self Adhesive Label Stock
Quantity : 1 Sg mt

Import ltems :

S.No. | Item sought to be imported Duty Free Quantity recommended
1 Relevant thickness Thermal Transfer Paper | 1.04 Sq mt/ sq. mt. content contained
Ultra- various Grades- 80 GSM +/- 10% - in export item
various widths
2. Relevant thickness Release Base Paper 1.04 Sq mt/ sq. mt. content contained
Glassine- Various Colours- 60 GSM Various | in export item
Widths
3 Hot melt Adhesive various Grades Not allowed as details not given
4 Adhesive / polymer 2.1 gm/Sgmt of export item or
applied quantity whichever is less
5. | Catalyst OL 0.021 gm/Sgmt of export item or
applied quantity whichever is less
B. Cross linker 0.0735 gm/Sgmt of export item or
applied quantity whichever is less
1. | CRA/ Control Additive Not allowed as details not given

Thermak fapi
Note: GSM of B and Base Paper Import items should be the same as used in Export

item.
& NAND LAL)

Consultant
21-7-2017

DGFT (NC) \M\“\;\\W
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No.7/7/2017-TSW %"
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject: Application for Advance Authorization No.0910064384 Dated 15-1 1-2016
for the export of Self Adhesive Label Stock - M/s Stic-On Papers Pvt Ltd.

Ref: DGFT U.O. No. 01/83/50/1014/AM-17/DES-IV/304 Dated 27-03-2017

The SION for Self Adhesive paper is fixed at A-2866 and taking cue of this SION and
norms fixed for release liners, the following norms are recommended:-

Export Item: Self Adhesive Label Stock

Quantity : 1 Sq mt

Import ltems :
S.No. | Item sought to be imported Duty Free Quantity recommended
1. Relevant thickness Thermal Paper various 1.04 Sg mt/ sg. mt. content contained
Grades- 75 GSM +/- 10% - various widths in export item
2. Relevant thickness Release Base Paper 1.04 Sq mt/ sg. mt. content contained
Glassine- Various Colours- 60 GSM Various | in export item
Widths
3 Hot melt Adhesive various Grades Not allowed as details not given
4 Adhesive / polymer 2.1 gm/Sqmt of export item or
applied quantity whichever is less
5. Catalyst OL 0.021 gm/Sgmt of export item or
applied quantity whichever is less
6. Cross linker 0.0735 gm/Sqmt of export item or
, applied quantity whichever is less
Z. | CRA/ Control Additive Not allowed as details not given

Note: GSM of Thermal Paper and Base Paper Import items should be the sanie as used in

Export item.
(NAND LAL)

3 Consultant
\\z\\\\W’m 21-7-2017

DGFT (NC)
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N0.7/239/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW- SECTION)

Subject : Advance Authorization No. 0310811592 dated 3-03-2017 for the export of
Articles made of paper / paperboard.- M/s. Damati Parekraft.

Ref : DGFT File No.01/83/50/53AM-18/DES-IV/32 Dated 19.5.2017

In this case, the firm has claimed wastage @ 40% for raw materials. The firm
was issued a deficiency letter but the reply was not received by this office. They have
not mentioned the name of articles and calculation for the requirement of raw material
for the manufacture of export item. We may, therefore, allow wastage of 10% in this
case, accordingly following norms are recommended :

Export ltem: Articles made of paper / paperboard

Quantity : 66,306.020 kg

Import Items
Sl. No. Item description Quantity recommended
1 Un-coated cup stock / paper board GSM in 1.10 kg / kg content contained in
between : 150 to 224 the export product
2. Un-coated cup stock / paper board GSM in 1.10 kg / kg content contained in
between : 225 or more the export product
3. Paper board Cupforma special 2 PE 1.10 kg / kg content contained in
the export product

A\

(Nand Lal)
Consultant
" \ 26-07-2017
DGET(NC) A 1
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F. No. 7/14/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)
Subject ;. Advance authorizatioﬁ.-ﬁ‘)‘r' the 'é.)égéﬁ'of Open Mesh of Glass Fibre -
M/s Montex Glass Fibre India Pvt. Ltd.

Ref  (DDGFT UO. No.01/83/050/143/AM-18 /DES-IV/45 Dated 13.6.2017
® 15 LYy

Advance Authorization No. 0310812207 dated 29-03-2017 L—
03'02')89(’ d,f" 27-0[1-M7
Taking cue from SION K-34, the following norms are recommended :-

Export Product: Open Mesh of Glass Fibre

Quantity: 1.00 KG

Import Iltems:
Item Description Quantity Recommended
Glass Filament Yarn 1.05 kg / kg content contained in
export
Roving (Glass) 1.05 kg / kg content contained in
export
Resin for Fibre Glass Mesh Coating 0.1Kg/ kg of export
& (NAND LAL)
6%’\""\\ ) Consultant
12-07-2017

DGFT (NC)
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F. No. 7/12/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject: Application for Advance authorization No0.0510402138 Dated- 3-04-2017for the export of
Single Side Decorative Laminates without Barrier paper - M/s Greenlam Industries Ltd.

Ref: DGET U.O. No. 01/83/50/92/AM-18/DES-IV/50 Dated :13.6.17

Taking cue from H-302 and the norms approved in the past, the following norms are
recommended:-

Export Item:
S.No. | Item Description Quantity (Kg.)
1to12 Englc Side Decorative Laminates without Barrier Paper 1 sq mtr x 1 mm Thickness of wt.
| thickness 0.5 mm to 1.5 mm 1.45 Kg +/-2.5%
.| Quantity as per application given, for various thickness
Import Items:
Sl.No. | _Item Description Quantity recommended
' 1 Kraft Paper 60 GSM to 230 GSM, 1.033 kg or applied quantity whichever is less

- | as per application
2. | Base Paper 50 GSM to 150 GSM, 0..133 kg or applied quantity whichever is less
B E__a_s_perapplication
3 Tissue Paper 18 GSM to 45GSM, 0.033 Kg or applied quantity whichever is less
as per application

4. !Phenol 0.457 kg or applied quantity whichever is less
i 5. | Melamine 0.133 kg or applied quantity whichever is less
. 6. | Methanol 0.398 kg or applied quantity whichever is less
7. [BOPPFiIm___ 0.011 kg or applied quantity whichever is less

Note:1. The above norms has been worked out on the 1.00 mm thickness with average wt. of 1.45 Kg +/-2.5%
2. In case of variation in thickness/weight, the quantity of item of import viz. Phenol, Methanol ,Kraft paper
and Titanium Dioxide to be allowed may be arrived by adopting Formula:

AxB/C

Where

|A= Qty. allowed for 1.00 mm thickness of wt. 1.45 Kg +/2.5%.

|B= The thickness or wt/sq. meter of decorative laminates proposed to be exported.

l(_‘;Either the Standard thickness of 1.00 mm or the Standard wt.of 1.45 Kg/sq. meter of 1.00 mm thickness.
3.The quantity of BOPP film given above will be for one sq. meter of Decorative Laminates irrespective of
!thickness and weight of decorative laminates to be exported.

4. 1t is clarified that the above formula is applicable only in case of Decorative Laminates having thickness

range between 0.5 mm and 1.5 mm.

Consultant
13-07-2017

N
\,\\’\ AND LAL)

DGFT (NC)
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F.No. 7/12/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

: Application for Advance authorization No.0510402137 Dated- 3-04-2017for the export of
Single Side Decorative Laminates without Barrier paper - M/s Greenlam Industries Ltd.

DGFT U.O. No. 01/83/50/93/AM-18/DES-IV/51 Dated :13.6.17

Taking cue from H-302 and the norms approved in the past, the following norms are

recommended -
Export ltem:
[S.No. | Item Description Quantity (Kg.)
1to 12 | Single Side Decorative Laminates without Barrier Paper 1 sq mtr x 1 mm Thickness of wt.
thickness 0.5 mm to 1.5 mm 1.45 Kg +/-2.5%
| Quantity as per application given, for various thickness
Import [tems:
Sl.No. | Item Description Quantity recommended
1. | Kraft Paper 60 GSM to 230 GSM, 1.033 kg or applied quantity whichever is less
| as per application
2. | Base Paper 50 GSM to 150 GSM, 0..133 kg or applied quantity whichever is less
| as per application
3. ﬂ Tissue Paper 18 GSM to 45GSM, 0.033 Kg or applied quantity whichever is less
as per application
4, . Fhenol ) 0.457 kg or applied quantity whichever is less
| 5 | Melamine 0.133 kg or applied quantity whichever is less
6. | Methanol 0.398 kg or applied quantity whichever is less
l—_l, BOPP.Film 1 0.011 kg or applied quantity whichever is less

2. In cas

|AxB/C
Where
A= Qty.

DGFT (NC)

Note: 1. The above norms has been worked out on the 1.00 mm thickness with average wt. of 1.45 Kg +/-2.5%

land Titanium Dioxide to be allowed may be arrived by adopting Formula:

B= The thickness or wt/sq. meter of decorative laminates proposed to be exported.

C=Either the Standard thickness of 1.00 mm or the Standard wt.of 1.45 Kg/sq. meter of 1.00 mm thickness.
3.The quantity of BOPP film given above will be for one sq. meter of Decorative Laminates irrespective of
thickness and weight of decorative laminates to be exported.

4. It is clarified that the above formula is applicable only in case of Decorative Laminates having thickness
L[%E?E‘_“f“’“ 0.5 mm and 1.5 mm.

e of variation in thickness/weight, the quantity of item of import viz. Phenol, Methanol ,Kraft paper

allowed for 1.00 mm thickness of wt, 1.45 Kg +/2.5%.

13-07-2017
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Goverrmznt of India %'
Ministry of Ch=iiicals & Fertilizers fT

Deptt. of Chemi:zis & Petrochemicals Ry/h-l
ph.Ne = 09) cobly§7S dF 9704 gaN

Sub: Application from Ms. Vishrii &hemicals-Ltd. for fixation of norias.
Lica. No  O9Te@GLS 7t Ak R84
M/s. Vishnu Chemicals L. have submitted present application
for fixation of Input/ Output norms for the import of raw materials for the
manufacture and export of Chroniium Trioxide (Chromic Acid).

Their application has been examined. The party has furnished
details of manufacturing process, material balance and production
consumption data etc. Chrome Ore contains {44% Cr203) rest are
impurities. Crz03is converted & processed into the expgrt product. This
Department recommends the following norms for the [present license

application:
T/CLI\ —

ltem of export Qty. ltem of import ~ Qty.
Chromium Trioxide | kg .Chrome Ore £( ) |1.91kg
(Chromic Acid} ), Soda Ash 1.32kg

St —4-B0kg—>=

Wood cuts for Pallets Top Deck Boards, Wood cuts for Pallets -
Bottom Deck Boards, Wood cuts for Pallets -Stringers /Blocks ,Nails for
Pallets and DRUMS (M.S.Drums 14 inch )Full Open mouth Drum 50 kg

Capacity) may be allowed as per packing policy.

<

0bok
( JASBIR SINGH)
Consultant

Shri B.Pawar, FTDO, O/o DGFT, Udyog Bhavan, New Delhi.

Dept. of C&PC U.0O.No.14010/1 70/2011-Ch.ll dated 19.12.2014

Anthracite-Goal———+50kg—x | /
3. Prtaodiom GORKE 37-F FoB Y, mﬁ?




3
F - St

Government of India
Ministry of Chemicals ang Fertilizers

Department of Chemicals and PE*’OCnem'cag'/,( g’j,

potoltis

Subject: Advance Authorization application rronw Vishnu Ch"m’C:::iS P. Ltd., for the im ort
of raw material against the export of BASIC CHROMIUM SUL_F’HATE P

Ref:  U.0. Ne. 01/82/050/00771/ AM-16/DES- 31573 dated 15.01 .2016

(Advance Authorizations No. «99%%‘6%33{ f!ated=4-2—‘f€-2-6ﬂi'5)
q)oee §H Ak o F oY g0/ F

Vishnu chemicals P. Ltd., . have submitted present applications for the import of raw
raterial against the export of BASIC CHROMIUM SULPHATE. The manufacturing process
aolves mixit  of Chrome Ore with Soda Ash and Roas ting at around 1200C in rotary kiln,
Sodium Ct: uinate is formed. The process of roegting is got by burning of netcoke / anthracite
coal in fuel burner of kiln. The Sodium Chromate is acvdlﬂed with sulphuric acid to form Sodium
p-Chromate, which is further reacted with Sulphur Dioxide for form basic chromium sulphate. It
L*subsecuently dried using stream obtained from Steam coal used in evaporators. in line with

¢ earlier NC Decisions and further information furnished by the firm, the Department
rcommends the following norms for the present Advance Authorization application.

liem of export | Jty. iein ol inpuit :’h—ff' '
BASIC |Tkg  [1.CHROMEORE "~ |0&35kg
CHROMIUM | ' 2. SODA ASH 10.426 kg |
SULPHATE ’ — ' :
" ; "3 SULPHUR | 0.150 kg !
|
i | 4-FERROUS SULPHATE 0,037 kg
t 84}»02/
i 3%/ J FS lfct‘("i%
! : | 84050 kge ]'
i B. RELEVANT KRAFT PAPER BAGS/WOOD 'As per |
| CUTS FOR PALLETS/NAILS FOR PALLETS | packing policy |

This issues with the approval of competent authority.
\w\‘u 8 =
' Ah\\r (ALK AGARWAL)
Addl. Industrial Adviser
Tel. No. 011-2338 1430
V\\“

(DES-1V) O/o DGFT, Udydg }rawan New Delhi —i1i.
4010/ dated \_01.03.2016

.

;hn KK Mushahary FT DO,
Eptt. of C&FC U.C. iNo. 1
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No.7/17/2017-TSW é/o
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION '
(TSW Section)

Subject: Advance authorization for the export of Insulation Glass - M/s GSC Glass Ltd.
Ref: DGFT UO. No.01/83/050/174/AM-18/DES-IV/61 dated 13.6.2017

Advance Authorization No.0510402308 dated 21-04-2017
Takirig cue from SION A 2091, the following norms are recommended:-

Export Item 1:

Item Description Quantity

Triple layer laminated Safety glass — 15mm Clear Toughened HS Glass + 250 sq mt
1.52mm Clear PVB film + 15mm Clear Toughened HS Glass +1.52mm
Clear PVB film + 15mm Clear Toughened HS Glass (The export product
shall contain 600.00 Sgm of 15 mm Clear Float Glass & 800 Sgm of
0.76 mm Clear PVB Film)

Import Items:

Sl. No. of appl. Item Description Quantity recommended
1 15 mm Clear Float Glass 720 sq mt
4 0.76 mm Interleaved clear - PVB film 660 sq mt

Export Item 2:

Item Description Quantity

Triple layer laminated Safety glass — 15mm Clear Toughened HS Glass 20 sq mt
+ 1.52mm Colour PVB film + 15mm Clear Toughened HS Glass
+1.52mm Clear PVB film + 15mm Clear Toughened HS Glass (Export
product contain 60 Sqm of 15 mm Clear Float Glass & 80 Sgm of 0.38
mm Clear PVB Film & 40 Sqm of .76 mm_Clear PVB Film)

Import Items:

Sl. No. Item Description Quantity recommended
1 15 mm Clear Float Glass 72 sq mt

4 0.76 mm Interleaved clear PVB film 44 sq mt

5 0.38 mm Interleaved Coloured - PVB film 88 sq. mt

Export Item 3:

Item Description ”QM\\u\\ '\ Quantity

Triple layer laminated Safety glass — 15mm Extra Clear Toughened HS 200 sqg mt
Glass + 1.52mm Colour Clear PVB film + 15mm Extra Clear Toughened
HS Glass +1.52mm Clear PVB fim + 15mm Extra Clear Toughened HS
Glass (Export product contain 600 Sgm of 15 mm Extra Clear Float Glass
& 800 Sgm of 0.76 mm Clear PVB Film)




Import Items:

Sl. No. Item Description Quantity recommended
2 15 mm Extra Clear Float Glass 720 sq mt
4 0.76 mm Interleaved clear - PVB film 880 sq mt
Export Item 4.
Item Description Quantity

Triple layer laminated Safety glass — 15mm Extra Clear Toughened HS 20 sg mt
Glass + 1.52mm Colour Clear PVB film + 15mm Extra Clear Toughened
HS Glass +1.52mm Clear PVB fiim + 15mm Extra Clear Toughened HS
Glass (Export product contain 60 Sgm of 15 mm Clear Float Glass & 80
Sgm of .38 mm Clear PVB Film & 40 Sgqm of .76 mm Clear PVB Film)

Import Items:

Sl. No. Item Description Quantity recommended
2 15 mm Extra Clear Float Glass 72 sq mt
4 0.76 mm Interleaved clear PVB film 44 sq mt
) 0.38 mm Interleaved Coloured - PVB film 88 sq mt
Export Item 5:
Item Description Quantity

Double layer laminated Safety glass — 10mm Clear Toughened HS Glass + 250 sgq mt
1.52mm Clear PVB film + 10mm Clear Toughened HS Glass (The Export
product shall contain 500 Sgm of 10 mm Clear Float Glass & 500 Sgm of 0.76
mm Clear PVB Film)

Import Items:

Sl. No. Item Description Quantity recommended
3 10 mm Clear Float Glass 600 sq mt

4 0.76 mm Interleaved clear PVB film 550 sq mt

13-07-2017

M
DGFT (NC) — /—,
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F. No. 7/286/2017-TSW CS
Ministry of Commerce & Industry
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION

(TSW- SECTION)

e e ve de de e dedede e

Subject: - Advance authorization n0.0210207560 dated 27.4.2017 for the export of
Printed Mobile Recharge Cards - M/s Secure Print Solutions Pvt. Ltd.

Ref: 01/83/50/106/AM-18/DES-IV/62 dated 13.6.2017
The case has been examined and in the past Black/ Coloured printing Ink
0.013125 Kg/Kg of export product was allowed based on production/ consumption data,
Accordingly, following norms are recommended:- ‘
Export item — Printed Mobile Recharge Cards / Scratch Card/ Other Printed matter : 2224.00
Million cards (Net weight approx 1112.00 MT)

Quantity- 1112.00 MT

Import Items :-

S.No. | Item of import Quantity

1 Paper ( 200-400 GSM) colour - white 0.7875 MT / MT of export item

2 Black / Coloured Printing Ink, Solvent, AQ 0.013125 MT / MT of export item
Flush

3 Chemicals : Paints, Varnishes and resins 0.0362 MT / MT of export item

4 Plastic Pallet As per packaging policy

AT

DGFT(NC)
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F. No. 7/14/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)
Subject . Advance authorizatioﬁ for theexport of Open Mesh of Glass Fibre -
M/s Montex Glass Fibre India Pvt. Ltd.

Ref (DDGFT UO. No.01/83/050/143/AM-18 /DES-IV/45 Dated 13.6.2017
) 16 1Y
Advance Authorization No. 0310812207 dated 29-03-2017 .L«
03'02')83‘1 dF- 27-04 - 221)
Taking cue from SION K-34, the following norms are recommended :-
Export Product: Open Mesh of Glass Fibre
Quantity: 1.00 KG

Import ltems:

Item Description Quantity Recommended
Glass Filament Yarn 1.05 kg / kg content contained in
export
Roving (Glass) 1.05 kg / kg content contained in
. export
Resin for Fibre Glass Mesh Coating 0.1Kg/ kg of export
%\‘/\\\ (NAND LAL)
Consultant
12-07-2017

DGFT (NC)
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No.7/291/2017-TSW Pe
Ministry of Commerce & Industry ‘
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION

(TSW- SECTION)

dedededkokdkkkk

Subject :- Advance authorization for the export of Gummed Paper Tape - M/s Silverline
Tapes Mfg. Pvt. Ltd.

Ref : DGFT UO. No.01/83/50/119/AM-18/DES-1V/53 Dated 13.6.2017
Advance Authorization No. 0210207563 dated 28-04-2017

In this case has the firm has claimed 11.73% wastage of raw materials for the
manufacture of Gummed Paper Tape. In the past 5% wastage was allowed and accordingly,
the following norms are recommended:-

Export Item : Gummed Paper Tape

Quantity : 1 Kg

Import Items :
Sl. Item Description Qty recommended
No.
1. | Kraft Paper (no coating) — 53 GSM 0.70659 Kg
2. | Esterified Starch 0.24519 Kg
3. | Acrylamide 98% minimum 0.09822 Kg
(NAND LAL)
( Consultant
' 13-07-2017
\\,\\\ 3-07-20
DGFT (NC) \ )
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F. No. 7/14/2017-TSW -} \

DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject : Advance authorization for the export of Open Mesh of Glass Fibre -
M/s Montex Glass Fibre India Pvt. Ltd.

Ref ° DGFT UO. No.01/83/050/156/AM-18 /DES-IV/43 Dated 13.6.2017
Advance Authorization No. 0310812994 dated 27-04-2017

In this case the firm has claimed 18% wastage for Glass Filament Yarn, 10%
wastage for finishing agent and 10% for polyester schaetti Fix. In the past, norms of
consumption of raw materials was approved in norms committee. Based on
manufacturing process and data provided for the export product, 10% wastage was
allowed for Glass Filament Yarn, 8% wastage for item no. 2 and 5.35% for item no.3.
Accordingly following norms are recommended :-

Export Product: Black Glass Fabric - TEJDO NEGRO

Quantity: 1.00 KG

Import ltems:
L B Item Description Quantity Recommended
. Glass Filament Yarn 0.8415 kg
“Finishing agent and dye 0.06424 Kg
Z’P’Slyester Schaetti fix 386F/100-500 MY 0.179092 Kg

AN

(NANDAAL)

: Consultant
L \b\\’) 12-07-2017

DGFT (NC)
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No.7/283/2017-TSW %D/

DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject: Advance authorization no. 0810140233 dated 5.5.2017 for export of Double Side
Decorative Laminates - M/s. Salasar Laminates Ltd.

Ref: DGFT U.0. No. 01/83/50/179/AM-18/DES-IV/58 dated 13.6.2017

Taking cue from H-68 and the cases approved in the past, the following norms are
recommended:-

Export Item:
S. No. Item Description Quantity (Kg.)
1 Double Side Decorative Laminates with Barrier Paper 1 Sq.Mtr x 10.00 mm
to | size 1300 x 2800 mm thickness of 14.5 kg +/-
3 Thickness (1.5 mm to 2.4 mm) quantity as per the 2.5%
application
Import Items:
Sl. No. Item Description Quantity recommended
1. Kraft Paper 9.15 kg or applied quantity whichever is less
2. Base Paper 0.214 kg or applied quantity whichever is less
3 Barrier Paper 0.172 kg or applied quantity whichever is less
4, Tissue Paper 0.027 kg or applied quantity whichever is less
5. Phenol 3.52 kg or applied quantity whichever is less
6 Melamine 0.362 kg or applied quantity whichever is less
7. Methanol 3.85 kg or applied quantity whichever is less
8. B.O.P.P. Film 0.01 kg or applied quantity whichever is less
Note
1. The above norms are based on 10.00 mm thickness with average weight of 14.5 kg +/-
2.5% and are applicable on 1.5 mm to 2.4 mm thickness.
2. In case of variation in thickness/weight, the quantity of item of import viz. Phenol,

Methanol and Kraft paper to be allowed may be arrived at by adopting the following
formula: A x BIC where A=Quantity allowed for 10.00 mm thickness of weight.14.5 kg
+/- 2.5%,B=The thickness or weight/ sq. Meter of decorative laminates proposed to be
exported, C = Either the Standard thickness of 10.00 mm or the Standard weight of 14.5
kg/Sq.Meter of 10.00 mm thickness.

3. The quantity of other items viz. Base Paper, Barrier Paper, Tissue Paper, Melamine and
BOPP film will remain unchanged irrespective of thickness and weight of decorative
laminate to be exported.

4. Import of Base Paper will be restricted to 18% of FOB value of export, for the export of

below 2.5 mm thickness.
M AND LAL)
Consultant

\V\m 26.07.2017

DGFT (NC)
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No.7/32/2017-TSW

'

DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION

(TSW- SECTION)

Subject: Application for issue of Advance Authorization No. 0310813357
dated 25.04.2017 against export of Self Adhesive paper (150
GSM +/- 10% ) with Adhesive coating weight of 20 GSM/ SQM -

M/s. SMI Coated Products Pvt. Ltd.

Ref : DGFT UO. No.01/83/50/147/AM-18/DES-IV/73 dated 23.06.2017

The case has examined and DIPP recommends the following norms

on repeat basis -

Export Item : Self Adhesive paper (150 GSM +/- 10% ) with Adhesive

coating weight of 20 GM/ SQM
Quantity : 1 Sq. Meter

Import Items :

| SI. | ltem Description
| No.

Qty recommended

| 1.| Thermal Paper in Jumbo Roll (70 GSM +/-

1.04 Sq. Meter./ Sq. Mt

L 10%) content in export product
| 2.| Adhesive (100% Solid)(Rubber based Hot | 0.024 kg / SQ MT of
! Melt ) export

" 3.| Glassine Paper (60 GSM +/-10%)

1.04 Sq. Meter./ Sq. Mt
content in export product

RS\V\\\

DGFT (NC)

N4

(NAND LAL)
Consultant
24-07-2017
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F. No. 7/178/2017-TSW
Ministry of Commerce & Industry
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW- SECTION)

Fededededkedokkkk

Subject : Advance authorization No.0510402983 dated 31-05-2017 for the export of
Scholl Hard Skin Softening Cream- M/s Reckitt Benckiser Healthcare India

Ltd.

Ref : DGFT UO. No.01/83/050/230/AM-18/DES-IV/90 dated 14.7.2017

Export product: Scholl Hard Skin Softening Cream

Quantity :

The case has been examined and based on the approved formula from State
Drug Controller, Baddi, Distt. Solan, and allowing wastage 0.5%, the following norms is
fixed in the case.

30,000 Kg

Import ltems:

] Sl Item Description Quantity recommended (in kg.)
No.
1. Glycerin BP/EP/USP (Glycerol) 1281.38
2 Allantoin 90.45
3 | Citric acid Anhydrous 150.75
__ﬁ L (+) Tartaric acid cryst emprove exp ph 150.75
5 Lactic acid 150.75
6 Keltrol CG (Xanthan Gum) 60.30
7 | Brij $2-SO 1055.25
8 Brij S721 452.25
9 | Lanette O (Cetearyl alcohol) 904.50
10 | Peach kernel oil 301.50
11 | Tegosoft DO 1507.50
12 | Cetiol SB 45 904.50
13 | Salicylic acid fine powder extra pure 376.88
| 14 | Perfume Belle GNF Not given in approved formula

DGFT (NC)

“%an

Consultant
19-07-2017

| MO
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No.7/178/2017-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject: Advance authorization No.0510403023 dated 5-06-2017 for the export
of Cracked Heel Repair Cream - M/s Reckitt Benckiser Healthcare India
Ltd..
Ref: DGFT File No.01/83I050/193/AM—18/DES-IV/75 dated 23.6.2017
The case has been examined and the firm has submitted approved
formula from State Drug Controller, Baddi, Distt. Solan. The following norm is
recommended :-.
Export product: Cracked Heel Repair Cream K+

Quantity : 85,000 Kg

Import items:
S. ltem Description Quantity |
No. recommended
in Kg.
1. Tego soft DO (Decyl Oleate) 7581.405
2. Dehymuls F 8435.740
3. Dragosantol 100 (Bisabolol) 84.425
4. Cynergy TK i 84.425
8. Vitamin E Acetate (Tocopheryl Acetate) 84.425
6. Xiameter PM x 200 Silicone Fluid 100 CS 7581.405
(Dimethicone DC — 200, 100 cSt)
L Paraffin Wax 60-63 1708.500
8. Drieline PF 85.425
9. Medilan Super (Lanolin) 4250.000
10. | D-Panthenol USP 597.975
11. | White Pet Jelly BP was BP- EP sijlkonene 783-L 4271.250
(White Soft Paraffin)
12. | Carbopol - Ultrez 10 (Carbomer Ultez 10) 298.980
13. | Euxyl K340 | 854250 |
RN i N
(NAND LAL)
GI\\“\\Q Consultant
- 25-07-2017

DGFT(NC)



No. C.11-14010/79/2013- Ch.II 3 ZF -
Government of India
Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals

Room No. 223, A Wing,

Shastri Bhawan, New Delhi-110 001
Dated the 29™ January, 201

OFFICE MEMORANDUM 4 E—/”—MM”

. cation from M/s. Krnf@:sayan Exports Pvt. Ltd. for issue of advance
?

(Licence No. 0210197847 dated 17.12.13) for export of Pretilachlor 50 EC

_ dersigned is directed to refer to an application for issue of advance licence
hi Rasayan Exports Pvt. Ltd. (Licence No. 0210197839 dated 17.12.13) for
ophanate Methyl 70 WP. The application has been examined in Department of
] Petrochemicals and the following norms are recommended for the reference

Bn-:- ©2)0 0 76 SS ot 0706 dor2

cport | Qty in Kg. Name of import Item(s) Qty. in
' Kgs.
1 kg. Thiophanate Methyl Tech | 0.7446
94%
has approval of the competent authority. i
(O.P. Sharma)
Joint Industrial Adviser
Tel: 011-23071442
Telefax: 011-23071187
Email: omsharma@nic.in
nwar
e Development Officer,
General of Foreign Trade,
of Commerce,
Commerce and Industry,
wan, New Delhi W
61562, Extn. 363

2225/23061613




